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THE   WEST   BENGAL   STATE   
LEGISLATURE (DELEGATION OF 

POWERS) BILL,   1970—contd. 
MR. DEPUTY CHAIRMAN : Mr. 

Bhupesh Gupta will resume his speech. 
SHRI BHUPESH GUPTA (West Bengal) : 

Mr. Deputy Chairman, before you adjourned 
the House I was just suggesting that the 
Committee should be enlarged, it' necessary, 
and I think it is necessary, in order to ensure 
that all the Members of Parliament from West 
Bengal are represented. I also suggested that 
the apportionment of the Members of the 
Committee between those representing the left 
and democratic parties and those representing 
the rightist parties should be 4 : 1 in order to 
reflect more or less' the political colour and 
composition of the West Bengal State 
Assembly. As you knew, we shall be 
undertaking legislation here so long as the 
President's rule remains there. Naturally we 
cannot entrust it to those people who are 
opposed to the United Front programme, the 
32-point programme, or are opposed to the 
very-ideas' and concepts laid down in that pro-
gramme. On the contrary, the functions of the 
President's rule should be to continu; the 
administration in the light of this programme, 
in accordance with the United Front 
programme. Whatever may have happened to 
the Ministry, its 32-point programme remains. 
And I make it clear that the Ministry did not 
collapse on the question cf any divergence 
over this or that item of the programme. There 
may be some differences as to how a 
particular item of the programme should be 
implemented, a particular tas'k should be 
carried out, but there js no difference among 
any of the fourteen parties with regard to the 
basic stand of the programme and its 32 items. 
So, that should be the guiding line for the 
Government. 

Now, the President's rule must not exist for 
a moment longer than is necessary. I say this 
thing because there are certain political forces' 
already active which are interested in 
prolonging the President's rule. For example, 
the leaders of the Swatantra Party have even 
gone to the extent of demanding that a state of 
emergency should be declared in West Bengal 
so that the President's rule, the regime of 
dictatorship, the arbitrary regime, could 
continue as long as possible. We not only-
protest against this' suggestion, but we reject it 
with all the contempt it deserves. This is the 
voice of the dark reaction which wants to take 
advantage of the unfortunate situation which 
has developed in West Bengal and fasten 
upon it a terrorist regime, an arbitrary regime, 
a regime which rides rough-shod over the 
rights and liberties of the people, over the 
interests' of the masses. Therefore. I say the 
Government should give no quarter to 
preposterous suggestions of this kind, the one 
that has come from 
the Swatantra leader. Mr. M. R. Masani, and 
others of the Swatantra Party. But then there 
are others who are also in a subtle manner 
pleading for prolonging the President's' rule as 
if the President's rule is going to offer a 
solution to the problems of West Bengal. The 
President's rule has come about in a situation 
or under conditions which are well known to 
the House. We do not believe that the 
President's rule can offer any solution to any 
of the problems facing the people of that great 
State. In fact, the President's rule is' essentially 
a bureaucratic rule guided from the Centre, 
and if it is guided in the old way as has been 
the case on previous occasions. I say-it would 
be sheer treachery to the people, a plain 
treason to the Constitution and a violation of 
the solemn undertaking that comes to 
Parliament in assuming powers' for the 
President's rule. Therefore I make this point 
clear. Mr. Deputy Chairman, so-far as we are 
concerned, our views are well known; we 
stand for the revival of the 14-Party United 
Front; we are not pessimistic in political life 
that the United Front cannot be revived, 
because we believe that today in Indian 
politics and public life in general in the 
political sense, Sir. there is no way out except 
to forge unity among the left and progressive 
forces. Whatever may be the temporary 
difficulties, dissensions and differences, it is 
only the unity of 



 

[Shri Bhupesh Gupta] the left and 
democratic forces which can find a way out 
of the crisis and indeed take the nation 
forward. In every State this is equally 
applicable, more so in my State. In West 
Bengal I cannot think any single party 
having a majority can form a Government, 
as was the case with the Congress. Those 
days are gone. 

We have now entered the era of a coalition 
Government.    The issue is what kind of 
coalition we should have, whether rightist  or  
leftist.  This   was   demonstrated   in Wes't 
Bengal in a very tangible manner and in very 
concrete terms.    The great people of West 
Bengal created a united front and installed it in 
power consisting of 14 parties. That   is  the  
kind  of United Front  which should come into 
existence again in order to shape the destiny of 
the nation and make . the country move 
forward.    Unfortunately it collapsed and 
failed. But we do not take this kind of defeat 
as final.    In the life of man in the life of the 
nation, in the political   life  of a   country   
sometimes'  things happen which at a given 
moment may seem very   despairing,   very   
disappointing,   dark and  dismal.    Yet.   Sir.   
if the  good  sense prevails and if we stand by 
our principles and ideals, I do not see why the 
14 Parties should   not   be  in   a  petition   
again   to  sit together,  discard their  internal  
differences, learn a lesson from their practical 
life and come  to some kind  of    agreement so 
that the glorious United Front could come  into 
existence  again.    We  do  not accept    the 
position of the  Marxist Communist Party that 
there cannot be any Government with the 
Bangla Congress, nor are we accepting the 
position of s'ome of the leaders of the Bangla 
Congress when  they say that they will  not  sit 
with   the  Government formed by the Marxist 
Communist Party. 

SHRI NIREN GHOSH (West Bengal) : 
A lit:le correction. We have never said that. 
It is the Bangla Congress which went out. 

SHRI BHUPESH GUPTA : All right, I 
take him at his word that they never said it. 
But he represents in West Bengal the largest 
party. I would appeal to the 'leadership of 
the Marxis't Communist Party to make it 
possible for others to sit with them. If the 
Bangla Congress has grievances against 
them, is it not the duty of the party which  is  
the     malior party    in 

the   United  Front    to take  the   initiative 
correct itself and inspire confidence among 
the other parties' so that they can come to 
some     understanding?     Therefore   I    say 
again and again, Mr. Deputy Chairman, that 
I see no solution in the foreseeable future 
for the people of my State unless we forge 
unity, unless we close our ranks, unless we 
overcome  our  differences,   unless  we  s'iop 
our   inter-party   clashes   which   led   to  the 
collapse of the United Front.    The people 
of Bengal demand unity, not division; they 
demand that all of us should stand together 
arm in arm as fellow-fighters: they do not 
expect  that  we  should    be    knifing each 
other  in  our  internal  feuds and  fights,  in 
the political life of the country.    Therefore. 
Sir,   my   Party   teaches   me   one   less'on— 
work   for   unity.    Unity   is   the   way    of 
political  life  in  West Bengal  and  also in 
the    rest of the country.    When    I    am 
making this suggestion, many may feel it 
is   an   unrealistic   suggestion.    But     many 
noble  realistic   political   suggestions    have 
been considered in  the first instance, when 
they   were   made,   to   be   unrealistic.     But 
the  most unrealistic  idea  is to have  divi 
sions continuing and  perpetuating    in the 
political   life   of   West   Bengal   and      yet 
thinking  in   terms   of   serving   the   masses 
and   the   workers.    Unity   is  the  way   of 
our working people; unity is the life of our 
toil ing masses: unity is the breath  of their 
breath.    Therefore  I  say  that  our  masses 
will never fail us.   Tn fact it is the masses 
who   united   us   in   the  past.    Therefore  I 
would again appeal to all those concerned, 
especially  the   Marxist  Communist.  Party. 
to ponder over this' matter and  to avoid 
recriminations........... 

SHRT NIREN GHOSH : That is what you 
are unfortunately doing. You tried to form a 
mini-front, you are still trying to do it, and 
you are asking us to porrder over the 
situation. See what you have done. 

SHRI    BHUPESH    GUPTA :     I    have 
pondered over what I have done. I think I am 
absolutely correct in what I have done. Mr. 
Deputy Chairman, my friend says that I am 
forming a mini-front. 

SHRI NIREN GHOSH : Mr. Sushil Dhara 
is accusing you; you gave a word of honour. 
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SHRI BHUPESH GUPTA : Is it not 
proper to go by self-confessions ? Mr. Jyoti 
Basu went to the Governor to form a mini-
front. He had the blessings of the Governor. 
At least believe him, if you do not believe 
me. 

SHRI NIREN GHOSH : It is the consti-
tutional right of largest single party to form a 
Government. 

(Interruptions) SHRI BHUPESH 
GUPTA :  Sir,  I have no other evidence. 

SHRI A. P. CHATTERJEE (West Bengal) 
: It is for the CPI to propound a wrong 
thesis. 

MR. DEPUTY CHAIRMAN : You will 
get a chance to speak, Mr. Chatterjee. 

SHRi BHUPESH GUPTA : I leave it in 
your hands. You read the recorded statement 
owned by the Governor and Communist 
Marxist leader and see whether you do not 
come to the conclusion that Mr. Jyoti Basu is 
wanting to form a minority mini-front. If you 
do not come to that conclusion, I shall tender 
my resignation. (Interruptions.) Is Mr. Ghosh 
prepared for it ? Mr. Jyoti Basu had never 
denied it. Mr. Jyoti Basu expected that there 
would be some defections; he expected some 
people would leave the Party. These things 
are mentioned in his statement made to the 
Governor certified by him. 

SHRJ MAHAVIR TYAGI (Uttar Pra-
desh) : Did he also ask you to maintain law 
and order ? 

SHRI BHUPESH GUPTA : That you ask 
him. We are not discussing law and order. 
Whatever is past is past; let us ensure the 
future; let us not sit in judgment over the past 
too much so that we may lose the future. 
Today, Mr. Deputy Chairman, the question is 
how long the President's Rule will remain in 
Bengal, how to bring about the restoration of 
a responsible Government. Our answer is, try 
to forge unity among all the 14 parties and 
create conditions so that fellowship and 
comradeship can again be revived and 
restored in order to bring about that situation.    
That is my answer. 

Mr. Deputy Chairman, only one more 
point about the Committee that you are goine 
to form under this Bill. What is the mandate 
? The mandate should be the United Front's 
32-point programme. Parlia- 

ment should give a direction to this Com-
mittee that you are forming that the Com-
mittee should seek the implementation of the 
32-point programme and defend with all its 
strength the economic, political and other 
democratic gains in accordance with the 32-
point programme of the former United Front 
Ministry. Already jotedars are trying to 
regain the land in certain places, and you 
know they have got weapons. 

SHRI NIREN GHOSH : Have you seen 
Mr. Sushil Dhara's statement in the papers to 
seize the land from the kisans ? 

SHRI BHUPESH GUPTA : My friend, 
Mr. Niren Ghosh, has asked me whether I 
have seen Mr. Sushil Dhara's statement. But 
after reading Mr. Promode Das Gupta's 
statement I have had little time to read Mr. 
Sushil Dhara's statement. Now I will read it. 

SHRI NIREN GHOSH: That is con-
veniently bypassed. 

SHRI BHUPESH GUPTA : My friend, 
Mr. Niren Ghosh, says I conveniently by-
pas'sed it. If I bypass anything, certainly I 
shall not bypass it inconveniently. I shall 
bypass it conveniently. But the trouble is.. . 

SHRI NIREN GHOSH : Because it is 
inconvenient it is conveniently bypassed. 

SHRI BHUPESH GUPTA : If I am to go 
by the statement that Mr. Sushil Dhara has 
said something perhaps, I am to say that you 
are saying much more and threatening 
everybody with "West Bengal will be in 
flame; there will be lagatar, dharmaghat, 
etc." as if from the top of the wall dictating to 
the whole of Bengal that something will 
follow. I read this. It is difficult for me to 
digest all that. 

SHRI NIREN GHOSH : After March 17 it 
is very difficult for you to digest. I know 
that. 

MR. DEPUTY CHAIRMAN : Order, 
order. 

SHRI KALYAN ROY (West Bengal) : 
Mr. Niren Ghosh can do nothing but in-
terrupt. 

SHRI BHUPESH GUPTA : My friend, 
Mr. Niren Ghosh, will have his say. I assure 
him that I will not interrupt him. I read Mr. 
Sushil Dhara's statements also. I am a 
journalist also. It is my profession. Therefore 
I have to read Mr. Sushil Dhara's 



91       West Bengal Legislature      [RAJYA SABHA]       (Delegation of Powers)        92 
Bill. 1970 

IShri Bhupesh Guptal statements  also.    
But the trouble  is hege-monistic statements  
I  read before.    After all, they are supposed 
to  be hegemons of Bengal. 

SHRl NIREN GHOSH :      You    are   a 
yellow journalist. 

MR.   DEPUTY   CHAIRMAN :    Please 
wind up now, Mr. Bhupesh Gupta. 

SHRI BHUPESH GUPTA : So let us not go 
into them.    Now j want    three    sub-
committees to be formed of the committee, 
one on workers' rights   and   trade    union 
matters and the problems of the  working class 
in order  to ensure that the gains  of the 
workers are maintained and    that   no attack is 
made against the   working   class. That  sub-
committee   will be   a   watch-dog committee, 
as if it were a committee of the United Front in 
the matter of the working class in industries 
and the policy    of   the United Front becomes 
the policy of President's rule and is carried 
forward like that. I   want    another    sub-
committee    of   the advisory committee,   of   
the parliamentary committee, to look after the 
work-charged and  agricultural  labourers,  and   
it   should ensure that the gains    under    the    
United Front    in    regard    to    land    
distribution, tenancy rights and other things, 
are fully preserved and protected and   that   
nothing is done to allow the  jotedars  to return 
to their tyranny and oppression on them.    In 
fact, the committee should    continue    on the 
lines  of the United  Front programme in 
protecting and safeguarding and advancing the 
interests of the   toiling and other sections of 
the peasantry.    The third committee I want on 
police.    Police is an important thing and, as 
you know, under the United Front   
Government,   generally   the police policy in 
the    United    Front   programme was one  of 
helping civil liberties and democratic rights  of 
the citizens  and not  allowing the police  to be 
used as an instrument of suppression   and   
oppression against  the workers,   employees,   
peasants and  oiher sections of the toiling    
people. That should also be maintained. 
Therefore, three committees... 

SHRI A. P. CHATTERJEE : I want   a 
clarification from your. 

MR.   DEPUTY   CHAIRMAN :    Please 
address the Chair. 

SHRl A. P. CHATTERJEE : When the 
United Front was functioning, my friend 
was insisting that there should be an advi-
sory committee at the thema level. Have you 
now shed that proposal, or do you still stick 
to that proposal, advisory committee at each 
thana level ? I am just asking a clarification. 

SHRI   BHUPESH    GUPTA :    I    
know 

that Mr. Arun Prakash Chatterjee... 

SHRI  A. P.  CHATTERJEE :  With    all 
humility. 

SHRl BHUPESH GUPTA : I know that 
humility is alien to you. With all the 
humility which is alien to you I know that 
you are busy with law books and hardly you 
have any time to read things. 

MR. DEPUTY CHAIRMAN : You must 
conclude now, Mr. Bhupesh Gupta. 

SHRI A. P. CHATTERIEE : You answer 
my question and give the clarification, Mr. 
Bhupesh Gupta. 

SHRI BHUPESH GUPTA : I am 
answering. Will you kindly subscribe to the 
'New Age' and read the front page article 
written by the chairman of the editorial 
board ?   {Interruptions). 

MR.   DEPUTY   CHAIRMAN :    Order, 
order, please.    No interruptions. 

SHRl BHUPESH GUPTA : Now these 
committees... 

SHRI A. P. CHATTERJEE : Is it incon-
venient for you to answer this question of 
mine ? 

SHRI BHUPESH GUPTA : Nothing is 
inconvenient. 

SHRI A. P. CHATTERJEE : Why don't 
you say that then ? 

MR.   DEPUTY   CHAIRMAN:    Order, 
order. 

SHRI BHUPESH GUPTA : Because I 
want to read something more than your 
wretched law books. 

SHRI A. P. CHATTERJEE : I know 
about your journalism. We know that your 
journalism is quite different from what you 
say in this House and what you say in the 
papers, but what I am saying is this that this 
is a very important problem for us and we 
ask you whether you stick to the proposal of 
advisory committees at each thana level. 
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MR. DEPUTY CHAIRMAN : Order, 
order, please. 

SHRI BHUPESH GUPTA : My friend, Mr. 
Arun Prakash Chatterjee, should realise that 
one reason why T did not become a practising 
lawyer is that I have to speak on payment and 
say different things for different people on 
different occasions. 

SHRI A. P. CHATTERJEE : You speak so 
irrelevantly about facts that it is good that you 
are out of court. 

MR. DEPUTY CHAIRMAN ; Mr. 
Chatterjee, you are interrupting him very 
often and it is not good. Let him continue his 
speech. 

SHRI BHUPESH GUPTA : I am finishing, 
Mr. Deputy Chairman, but Mr. A. P. 
Chatterjee is making personal allegations 
against me. 

SHRI A. P. CHATTERJEE : No, no, the 
allegations which you made... 

SHRi BHUPESH GUPTA : Are you not a 
lawyer ? I am... 

MR.   DEPUTY   CHAIRMAN :      You 
should  conclude your speech now. 

SHRI BHUPESH GUPTA : All right, Sir. I 
know that he has been interrupting me 
because, otherwise, Mr. Promode Das Gupta 
will be angry. (Interruptions) You need not go 
on interrupting me. Promode Babu will not be 
angry. You have served him well. 

Now, Sir, this is the position. These com-
mittees should be there. One or two sug-
gestions I would like to make. You kindly 
consider the formation of these three 
committees. Remember that Bengal will never 
allow any encroachment upon or attack 
against the economic, political and democratic 
gains of the masses under the United Front. 
Over that, whatever may be our differences, 
we shall again stand united in resisting any 
jotedar's onslaught or any monopolist's 
onslaught or any onslaught by the police. I 
think this unity is a great unifying force for 
many of the things that we say. 

SHRI SHEEL BHADRA YAJEE (Bihar) : 
A pious wish. 

SHRI BHUPESH GUPTA : Mr. Deputy 
Chairman, my friend inteijrupted me; other-
wise I would have finished by now. Since the 
administration  of    West   Bengal    has 

come to the Centre I am making one or two 
minor suggestions. West Bengal has got a 
large number of political sufferers, who 
suffered as detenus under the British for a 
long time. Many of them are in extreme 
distress and I do receive letters and it is 
painful to read them. 

SHRI SHEEL BHADRA YAJEE : What 
have you done ? Your party was a constituent 
in the former United Front Government. 

MR. DEPUTY CHAIRMAN : Please do 
not interrupt him. 

SHRI BHUPESH GUPTA : Well, we 
should have done it, and if we have not done 
it, blame us, but now that we are here, I can 
speak to you and to this Government that they 
should be given some honourable relief, even 
financial assistance. There is the 'Biplabi 
Niketan', which has been set up in Calcutta, 
and where some of the distressed political 
sufferers live. The West Bengal Government 
has donated some funds and others have also 
done so. I think now the Central Government 
should take interest in Biplabi Niketan and 
develop it into a major institution, where the 
patriots of the British days who are in distress, 
suffering and sorrow, can be looked after on 
behalf of the nation by the Government. I 
think a list should be drawn up of all these 
people. Care should be taken of them so that 
they are not in difficulty. 

With regard to other problems I do not wish 
to go into them because the matters can be 
discussed in that committee. I leave some 
things to be said by my friend, Mr. Kalyan 
Roy. i am very sorry that, whenever I make the 
suggestion for restoring unity, my Marxist 
friends become angry with me and start 
interrupting me. I tell you here that there shall 
not be a Government in West Bengal singly 
banded by the Marxist Communist Party or, 
for that matter, any party. There shall only be a 
United Front Government, because the West 
Bengal people have rejected other 
arrangements und they have accepted the 
arrangement of the United Front. And if the 
United Front is broken today, it is because of 
the hegemonistic, adventurist and vindictive 
policy of a certain party, £.nd I hope it is time 
for this party to realise the mistake and learn at 
least from the mistake.    Finally before I   sit   
down, 
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[Shri Bhupesh Guptal Mr.   Deputy   
Chairman.  I cannot but   remember what 
Lenin said.   Lenin said that the  seriousness 
of a political par ty . . .  

SHRI A. P. CHATTERJEE : You quote 
Lenin ? 

SHRI BHUPESH GUPTA : You don't 
know anything about Lenin. Don't talk about 
him. I do not like this frivolity at this time. I 
say Lenin said that the seriousness of a 
political party is tested by its attitude towards 
its mistakes and how readily and quickly it 
corrects those mistakes. If these prophetic 
words and wise counsel of the greatest 
revolutionary leader of all times Vladimir 
Llyich Lenin would be heeded by the Marxist 
Party and if it is a serious and responsible 
party claiming to be Marxist and Leninist it 
should prove its earnest by admitting its 
mistakes and correcting them and make it 
possible for others to return to the United 
Front and ensure that the United Front is 
restored as before. Once we do it we get back 
to the same Assembly and restore on the new 
basis the same United Front Government 
learning from past experience and keeping in 
view the perspective of the future. 

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal) : Mr. Deputy 
Chairman, Sir, j rise to support the provi-sons 
of the Bill introduced by the hon. Minister. Sir, 
I come from the State of West Bengal. With 
rapt attention I heard the speech delivered by 
Mr. Bhupesh Gupta and I was amused by the 
interruptions that were going on which were 
done by the CPM Members here. I was 
amused to hear that speech of Mr. Bhupesh 
Gupta speaking about unity. Sir, in the mid-
term election the United Front came out with 
218 seats, with absolute majority, and they 
formed the Government. There is nothing 
surprising in it because in a parliamentary 
democracy it is not that the Congress will 
always be ruling the people. Governments 
have to change and it has gone to the United 
Front. But it will be noticed that after the 
United Front came into power the CPM took 
the lion's share in the Cabinet. The Chief 
Minister who happened to be the leader of the 
Bangla Congress was a tool in the hands of the 
leaders of the CPM and their party. The CPM 
got the Home portfolio and naturally the Home 
Administration,   the Police   Administration. 

whose control was in the hands of Mr. Jyoti 
Basu was fully utilised to cultivate and to 
increase the power of the CPM Party in the 
State. From the opposition side in the 
legislature we had declared responsive co-
operation with the United Front Government 
but in spite of our cooperation they could not 
exist. Who was responsible for the downfall of 
the United Front Government 7 It was the 
CPM and its satellites who were responsible 
for the downfall of the United Front 
Government. When the United Front 
Government came into power the police and 
the administration were not only neutralised 
but they were completely taken into the fold of 
the communists. Sir, may 1 ask and request the 
hon. Minister here, while they set up a 
Committee, while the President's rule is i'oing 
on there, will there be a Committee to review 
the conduct of some of the officers, responsible 
officers in different districts and in the 
headquarters, who completely identified 
themselves with the party in power and that 
party in power was the CPM or the Marxist 
Communist Party ? There was a secret session 
at Ho Chi Minh Nagar of the CPM where there 
was a review made by M'\ Promod Das Gupta, 
General Secretary of the CPM as to how long, 
if there is President's rule, they can continue to 
make chaotic conditions in the State. First Jyoti 
Babu said that the killings etc. could continue 
for three days to which Mr. Promod Das Gupta 
said, we could continue to do that for seven 
days. So that was the assessment of their 
strength that killing, arson and chaotic 
conditions will prevail in the State for seven 
days. Sir, was there any resentment in the State 
after the promulgation of the President's rule ? 
No; absolutely none. Was there a single poster 
on the walls of the city against the President's 
rule ? No; none. Was there any procession 
taken out in the State with the banner of the 
CPM in protest against the President's rule ? 
No; they could not organise any. Sir, the 
people felt relief when the Proclamation of the 
President's rule came. 

Now, I support the President's rule but the 
question of duration comes in. No political 
party will ever be afraid to face time may be 
fixed for the polling. Can any the electorate 
whenever and whichever time be fixed now 
when the CPM is still perpetuating the same 
chaotic condition in 
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the State ? I will not refer to the case of 
Burdwan here because it has been discussed 
at length. Why do we talk of Burdwan atone 
? In the whole State of West Bengal, 
wherever the CPM has a unit, everywhere the 
same killing, the same arson, the same firing, 
the same molestation of women, went on and 
all these went on with the help of the party in 
power, with the direct instigation and help of 
the Home Minister, Mr. Jyoti Basu, with the 
direct instigation and help of Shri Promod 
Das Gupta and Mr. Hare Krishna Konar. 

SHRI A. P. CHATTERJEE : Sir, on a 
point of order. I did not want to interrupt the 
Lady Member because she is delivering her 
maiden speech here but the point is this. As 
far as this House is concerned, I think she is a 
fresher and therefore she does not know that 
as a matter of fact no reference should be 
made in a disparaging fashion to persons who 
are absent from this House and who cannot 
defend themselves. 

(Interruptions) 

SHRIMATI PURABI MUKHOPA-
DHYAY : Mr. Deputy Chairman, I have an 
experience of about 18 years in the 
legislature and I am not going to take lessons 
in politics from a fresher like Mr. Chatterjee. 
I  know... 

SHRI A. P. CHATTERJEE : Sir, again on 
a point of order. 

(Interruptions') 

MR. DEPUTY CHAIRMAN : No. no. 
SHRl A. P. CHATTERJEE : Why ? Can I 

not raise a point of order ? 
MR. DEPUTY CHAIRMAN : You rose a 

few moments back saying that you were on a 
point of order but there was no point of 
order. You only want to interrupt the hon. 
Member. That is not proper. 

SHRI MAHAVIR TYAGI: Shri Bhupesh 
Gupta is beaten flat. 

SHRI A. P. CHATTERJEE : T am on this 
point of order as to whether these remarks 
can be made against Mr. Jyoti Basu and Mr. 
Promod Das Gupta that they were inciting 
certain crimes which she is alleging on the 
floor of the House. Is it not a point of order ? 
Can you say it is not a point of order ?   If the 
proceedings 
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in the House go on like this can I not get up 
and point it out ? 

MR. DEPUTY CHAIRMAN : You have 
made your point. 

SHRI A. P. CHATTERJEE : i ask you 
whether disparaging remarks against Mu Jyoti 
Basu and Mr. Promod Das Gupta can be made 
saying that they were inciting certain crimes. 
You look into the record and see what she has 
said just now. She has made disparaging 
remarks. (Interruptions) 

SHRI ANANT PRASAD SHARMA 
(Bihar) : She is only telling the House... 

MR.   DEPUTY   CHAIRMAN :    Order, 
order.   Please sit down.    She is only des-
cribing the situation in Wes't Bengal. 

SHRI A. P. CHATTERJEE : You look at 
the records. Very well, we also know how to 
behave. 

SHRIMATI PURABI MUKHOPA-
DHYAY : Mr. Dsputy Chairman. Sir, that 
fresher in politics does not know that a person 
holding the post of Ministership is a person 
who will be referred to and who may be 
referred to. He is holding a post under the 
constitution and he is not a private person 
here. 

SHRI NIREN GHOSH : Reference and 
slander are quite different. 

MR. DEPUTY CHAIRMAN : You may 
refer but no criticism should be made and no 
disparaging remarks should be made against 
any person who is not in the House to defend 
himself.  > 

SHRI ANANT PRASAD SHARMA : She 
is only narrating the situation there. 

MR. DEPUTY CHAIRMAN : That is what 
I have said. 

SHRIMATI PURABI MUKHOPA-
DHYAY : Though I submit to your ruling, 
may I point out that an individual who holds 
the post of Minister, who is a public servant 
of the people, who is a person holding a 
portfolio, will be discussed anywhere in the 
world. 

MR. DEPUTY CHAIRMAN : No, Madam. 
So far as I understand, that is not the correct 
position. Until and unless a person gets an 
opportunity to defend himself in this House, 
no  disparaging  re- 
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[Mr. Deputy Chairman] marks should be 
made. Just listen, no disparaging remarks 
should be made against any individual who 
is not in this House and who cannot defend 
himself. Order, order, please. 

SHRI A. P. CHATTERJEE : Why do you 
say 'order, order' ? I ask you to expunge 
those words. 

HON. MEMBERS : No, no. 

SHRI A. P. CHATTERJEE : Why do you 
say 'order, order' ? Am I out of order ? 

MR. DEPUTY CHAIRMAN : T am not 
expunging.    Now, please sit down. 

SHRr A. P. CHATTERJEE : You cannot 
call her to order. 

SHRIMATI PURABI MUKHOPA- 
DHYAY : I say that with full responsibi 
lity __  

SHRI ANANT PRASAD SHARMA : It is 
the position in West Bengal. 

SHRIMATI PURABI MUKHOPA 
DHYAY : May I repeat it with full res-
ponsibility ? Please consult the papers, please 
consult all the documents that you have at 
your disposal. Please summon Shri Jyoti 
Basu or Shri Harekrushna Konar, as ex-
Ministers of the outgoing Government. ... 

SHRI A. P. CHATTERJEE : We shall see 
that you will be decimated to zero io the next 
election. 

SHRIMATI PURABI MUKHOPA-
DHYAY : It is a threat which has no validity 
at all. If I am annihilated, my party wiH be 
there. 

SHRI A. P. CHATTERJEE : I know how 
you got your election. 

SHRIMATI PURABI MUKHOPA-
DHYAY : If I am annihilated, my party will 
be there. My party will continue to help you 
in that State. Before I was interrupted ... 

MR. DEPUTY CHAIRMAN : Order, 
order, please. 

SHRI A. P. CHATTERJEE : The lady 
talks too much of a thing which is not sense . 
It is nonsense. I do not know whether 
nonsense is parliamentary or not. 

MR. DEPUTY CHAIRMAN : Mr. 
Chatterjee, I have already said that you are 
interrupting too much. You are supposed to 
speak today. Just listen; to me. I am on my 
legs. No interruptions now. You will get a 
chance to speak and you can express your 
views on this issue. Do not interrupt the 
hon. Member. 

SHRI A. P. CHATTERJEE : If charges 
are made... 

MR. DEPUTY CHAIRMAN : No 
interruptions. 

SHRIMATI PURABI MUKHOPA-
DHYAY : Thank you very much. Before I 
was interrupted, I was speaking about the 
instigations and provocations. In their, 
public speeches they incited the people. The 
result was the Burdwan killing, the Sripur 
killing. Mr. Kalyan Roy will bear testimony 
to this fact, because he was an eyewitness to 
the Burdwan incident... 

SHRI NIREN GHOSH : Have you gone 
there?    You are  an ex-Minister... 

MR.   DEPUTY   CHAIRMAN :    Order, 
order please.    She is  not   yielding.  Please I   
511 down. 

SHRIMATI      PURABI      MUKHOPA-|   
DHYAY :  Mr. Deputy  Chairman,   Sir,   I 
speak with authority because I was there. Just 
after the killing was over I was there I   and 
before I came here I went there, while Mr. 
Ghosh came here to sit in   the   air-
conditioned    room.      (Time   bell .rings). 
Give me some  more time please, two or three 
minutes more.   We want to see that President's  
rule continues for a   time   till absolute 
normalcy comes back to our State. Then and 
ther,' alone a    popular   government can be 
installed.    Unless   and   until absolute 
normalcy  comes back,  there will be no 
question of forming    a   government there.     I 
do not mind whether Mr.  Jyoti Basu again   
forms    the    Government    or whether   Mr.    
Bhupesh    Pupta's    satellites form   the   
Government,    but   Mr.    Niren Ghosh can be 
quite sure that without the support of any other 
party they will never be able to form the 
Government in West Bengal. 

When the President's rule is going on in the 
State I would like to    see    that    the Farakka 
barrage is completed as early as 1 possible.   
When the UF Government was 
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there, the CPM formed a union of the 
Farakka barrage employees and they are still 
continuing with their go-slow programme. 
Meanwhile, Pakistan is getting a handle and 
is again raising different issues and 
objections with regard to the Farakka 
barrage. When the President's rule is going 
on, we would like to see that a Parliamentary 
Committee is set up to look after the day-to-
day affairs of West Bengal, instead of 
relying on the officers, some of them at least, 
who have forfeited the confidence of the 
people. Let me cite one example only. You 
have known about Shri Tarun Dutta. I am 
not going to mention the name of the SDO 
who was himself present when the Burdwan 
Sain family was attacked. The SDO was 
standing there. The other family members 
came to him for their rescue. They were re-
fused. The Additional SP asked for the firing 
order. This was refused by the SDO. Then, 
Mr. Malai went from one room to another 
and he wanted the man to be arrested, but the 
SDO handed him over to the CPM people 
who speared him to death. We do not have 
confidence in these officers. We do not want 
ICS and IPS officers who have completely 
identified themselves. These officers should 
not only be removed from my State, but 
some action, penal action should be taken. In 
a democratic country it is the officers who 
should maintain neutrality. In a 
parliamentary democracy when the 
Government may change hands off and on, it 
is the neutrality of the officers which will 
ensure the safety and protection of the 
people. So, they have forfeited their right to 
stay there and as officers they should be 
recalled immediately and some penal 
measures should be taken against these 
officers. 

1 think. Sir, you have gone through the 
regular speech of the Governor. Any 
Governor, who is the custodian of the life 
and property of the people, should maintain 
strict neutrality and should not be partisan. 
This is my honest submission. You know 
the cases of arson, the cases of molestation 
of women, you know the cases of persons 
who were murdered and butchered.. . 

SHRI NIREN GHOSH : That is what you 
have done in twenty years. (Interruptions). 
You cannot shout me down, please realise. 

[THE   VICE-CHAIRMAN   (SHRI   AKBAR   ALI 
KHAN) in the Chair.] 

THE VICECHAIRMAN
 (SHRI 

AKBAR ALI KHAN) : Order, order. 

SHRI NIREN GHOSH : If you shout. I 
am not going to yield. In your regime for 
twenty years vou have done this. I accuse 
you. 

SHRIMATI PURABl MUKHOP \-
DHYAY: I am not a Minister to be cross-
examined. Therefore, I am coming back to 
the point raised by Mr. Bhupesh Gupta 
there. He said that the Advisory Committee 
will have some charges, will see that the 32-
point programme of the UF Government is 
carried out to a success. 

Sir, it is not a United Front Committee 
that is going to be formed. It is a Committee 
consisting of Members of both Houses of 
Parliament. Whatever is necessary for the 
safety, protection, development and welfare 
of the State will be looked into by this 
Committee, not only the 32 points that have 
been enumerated by the United Front. 

Mr. Bhupesh Gupta has said that this 
Committee should see that the gains of the 
peasantry, gains of the people, gains of the 
labourers, are maintained. What are the 
gains, may I know ? He spoke about 
jotedars. We are as well against the jote-dars 
as Mr. Bhupesh Gupta is. 

SHRI NIREN GHOSH : We have known 
how you have protected them. Yours was a 
jotedars' Ministry. You have protected them. 

(Interruptions) 

' SHRI R. T. PARTHASARTHY (Tamil 
Nadu) : Sir, on a point of order. The hon. 
lady Member is making her first speech, 
maiden speech in this House. It is the 
convention of this House not to interrupt 
any Member who is making a maiden 
speech. May T know under what authority 
he is interrupting? 

SHRI NIREN GHOSH : He is talking like 
an old maid. 

THE        VICE-CHAIRMAN HRI 
AKBAR ALI KHAN) : Whoever be the 
Member, whether he or she is in possession 
of the House, the other Members should 
show respect. 
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SHRIMATI PURABI MUKHOPA-
DHYAY : He was speaking about the gains. 
Only recently, that is the day before yesterday 
at Baraset, The CPI Peasants Committee, the 
Kisans' Front, passed a resolution fixing the 
ceiling at 15 acres. When they have fixed that 
ceiling at 15 acres, I think they do not think 
that a person with 15 acres is a jotedar. I can 
cite an example. A person having one acre of 
land was forcibly taken out, was denied that 
land by the CPI and CPM members', both .   .   
. 

SHRI NIREN GHOSH : I challenge that. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I think the hon. Member is 
strong enough to defend herself. 

SHRI NIREN GHOSH : After this I will not 
make a single interruption, since Chair is 
requesting. 

SHRIMATI PURABI MUKHOPA-
DHYAY: Mr. Bhupesh Gupta spoke about the 
gains that were made by the peasants and 
labourers. In my State wherever there is a unit 
of the CPM, Mr. Hare Krishna Konar—I 
mention the name with full responsibility 
because he happened to be the Land Revenue 
Minister then— he said :  "I am not   going   to   
take   any 
action; you go ahead; there, is land, you so 
and occupy it: I will ask the police not to go". 
That is how these gains were made, not by 
legislation. Why are they so much afraid of 
legislation ? They can legislate. They had 218 
members at their disposal. With absolute 
majority they came to power. Instead of going 
through legislation, what they did was to 
forcibly occupy tfie land of the small 
peasantry. Persons occupying 2 or 3 acres of 
land, their lands were also taken away. Paddy 
was harvested by the CPM people forcibly. 
Will these gains be protected by the Com-
mittee that will be formed here ? The United 
Front Government did not improve an inch on 
the legislation which we did during our 
regime in the Government. They have taken 
recourse to the same legislation. What were 
the gains they got ? That was the gain by 
looting, by arson, by killing. Is this Committee 
going to protect that killing ?    Is   this   
Committee 

going to protect those arson cases ? j want to 
know that. We are not against taking land 
from those people who have enough. If 15 
acres is the ceiling according to Mr. Bhupesh 
Gupta and his party, why were the people 
denied that facility in my State ? I can cite 
hundreds of examples, thousands of examples. 
In the district of Midnapore where there is a 
District Committee run by the CPI—not the 
CPM, they are worse —they also forcibly took 
away the land from persons who have only 
one acre of land, that is three bighas in our 
State. In this case I am confident that the 
Committee, when it will be formed of 
Members of both the Houses, will go through 
the cases of these gains and restore the land 
that was taken away from the poorest of the 
poor. 

Mr. Vice-Chairman, before i finish my 
speech, let me congratulate the Central 
Government for taking bold steps in pro-
mulgating President's rule. Many of the 
Members have asked why the Government of 
India did not act earlier. Sir, I come from a 
State where the previous Ministry of the 
United Front was dismissed. Inter-Party 
squabbles took place inside the United Front. 
Things were repeated this time also. Shri AJoy 
Mukherjee, while he was the Chief Minister, 
said, "the Government which I run is a 
barbarous Government, is an uncivilised 
Government". He was hauled up by the CPM. 
They said, "here is a Chief Minister who said it 
is a barbarous Government". So, they boy-
cotted Mr. AJoy Mukherjee, and vice versa. 
Shri Ajoy Mukherjee also boycotted them. 
Then he went on fasting. The third step was he 
asked three of his Bangla Congress Ministers 
to resign. Forthwith all of them resigned. The 
result was a total collapse of the United Front. 
Is Congress responsible for this ? Similarly in 
the previous case also the Congress was not 
responsible for toppling the Government. It 
was the inter-party squabbles which were 
responsible for toppling the Government. They 
made Congress the scapegoat. Again they 
expected to make the Centre the scapegoat, 
and they wanted to butcher, the Congress 
workers in the fields and factories. So, I 
congratulate the Central Government for 
taking the bold step. I only submit let the 
President's rule be a rule which will be for the 
welfare of the State. Let the Governor   
maintain    complete    neutrality. 
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Let the officers who were responsible for 
inter-party partnership in the Government be 
withdrawn. 

SHRI LOKANATH MISRA : (Orissa) : I 
want to know her intention about the 
Governor. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Let her finish. 

SHRI LOKANATH MISRA : After she 
finishes she cannot reply. I want to know what 
she feels about the Governor. Unless you 
listen to Members, how can you decide ? You 
must listen to Members as to what is being 
enquired about. I do not understand this. 

SHRIMATI PURABI MUKHOPA-
DHYAY : Let not cases like Burdwan— why 
should I mention Burdwan only ? AH over the 
State things went on like this. Let normalcy 
come back.    Thank you. 

SHRI NIREN GHOSH: I think after her 
speech she would be mads a Minister, and she 
is making that speech so that her claim  is 
recognised. 

4   P.M. 
SHRI LOKANATH MISRA : Sir, may I 

enquire as to what are her impressions about 
the present Governor ? Does she feel that the 
present Governor can deliver the goods if he 
is allowed to continue as Governor of West 
Bengal ? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Mr. Mitra. 

SHRI S. S. MARISWAMY (Tamil Nadu) : 
We want to know from Mrs. Purabi 
Mukherjee about it. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Please sit down. 1 have 
allowed Mr. Lokanath Misra to put her a 
question. I cannot force Mrs. Mukherjee to 
reply. 

SHRIMATI PURABI MUKHOPA-
DHYAY : In my speech I said that the 
Governor should maintain strict neutrality. I 
think I have given them the reply. 

SHRI P. C. MITRA (Bihar) : Sir, after we 
have approved the Proclamation and the 
Budget for West Bengal, it is a natural 
corollary that we should delegate some 
powers to the President and also that a 
Consultative Committee should be formed. 

I have heard the speech of Mr. Bhupesh Gupta 
who gave out a suggestion that the 
Consultative Committee should be composed 
of representatives of the 14 parties that ruled 
West Bengal for several months and that they 
should be represented in proportion to their 
strength in tlie West Bengal Assembly. 
Actually, they had 218 members in a House of 
280 and in that proportion he wants it, that the 
representation of the leftist group there should 
be in the ratio of 1 : 4 or 1 : 5. If his proposal is 
conceded, then what will be the fate ? History 
will repeat itself. Actually, they were given a 
free hand in ruling West Bengal. But what was 
the outcome ? They failed to govern; they 
quarrelled among themselves so much, not 
after working for a pretty long time, but after 
working only for a few months. Within a few 
months, they began fighting among themselves 
and you have got the demonstration of the way 
in which they fight among themselves here 
also. Actually, Mr. Bhupesh Gupta was not 
being allowed by the Marxist Communists' 
representatives here to speak, and in the same 
way, the Consultative Committee also will turn 
into a hoax and will have only fighting taking 
place. Not only on ideological basis, but 
actually they are fighting with each other as in 
a common bazar, in a fish market. And in this 
way, that will not have any effect. In my 
opinion, those people who could not govern 
the State of West Bengal, their representatives 
should not be allowed in it at all. If you want 
to have, a healthy government there, it Should 
be without any consideration of these parties, it 
should be composed of certain sober elements. 
The President or the Governor or the Advisers, 
whoever they are, they can get healthy advice 
from sober persons who form the' Consultative 
Committee. 

They talk of the 32-point programme. It 
was on]y a big bluff. Both during 1967 and 
1969, both the times, they talked of the 32-
point programme. Except the abolition of the 
West Bengal Council, no other item of 
programme was implemented. That also was 
only for propaganda. They did not mean 
business. Some time back, their leader, Mr. 
Randive, was reported as speaking that they 
were not there in the Government to remove 
the small grievances of the people, but only to 
create disorder and chaos.    Therefore, it is 
only    a pro- 
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[Shri P. C. Mitra] 
paganda and a bluff.    Any party in that 
United Front Government which talked of the 
32-point programme   or   the   35-point 
programme was    bluffing;    that   was    not 
meant for business, but only to deceive the 
people for some time.    And ultimately the 
people were deceived.    The result    is, not 
once, but twice—in   1967  and  in   1969— 
West Bengal came under   the   President's 
rule.   Now, they want the Central Govern-
ment to deal with the question of rehabili-
tation' of political sufferers.   They did not 
even solve the small problem of political 
sufferers.    He says now ihat  it has come 
under the control of the Central   Government, 
they should look after those who are political 
sufferers.   The hon. lady Member just now 
said that during    the    eleven-to-twelve 
month rule, the only thing that they had done 
was that some poor man's land was taken 
away,  that some poor    people were 
murdered, some poor   peoples'   property was  
looted, and nothing more. Did they shoot any 
big industrialist or did they kill any big 
capitalist during   these   eleven months' rule 
or during their former rule ? No. Only the 
poor kisans' boys or young mers or students 
or   the   poor    Congress workers were killed. 
No jotedar or leader of any party was killed, 
but hundreds of poor labourers or kisans were 
killed. 

SHRl KALYAN ROY : Is it his sug-
gestion that we should go on killing leaders ? 

SHRI P. C. MITRA : Actually, they got 
money from those people, from the jote-dars. 
i actually heard the speech of Mr. Sushil 
Dhara in Calcutta in Curzon Park and he 
named the jotedars on whose housetops the 
red flag was flying. If you are a Marxist, you 
are free. Of course, they all had to pay a 
good sum of money to the Marxist Party. Of 
course, the Marxist Party members were 
responsible for most of the killings and 
arsons. But we cannot wholly absolve the 
other parties also, including the CPI. You 
should know that they are not any better, and 
are not any less responsible, than the Marxist 
Communist Party, j have got admissions 
from their mouth-piece in Bengali. They say 
•'In Bengal and Bihar, our people have 
looted more land than the other parties, that 
the Marxists made only propaganda but 
actually and practically we do it; we have 
looted   more land   and   Government 

lands also; our workers have occupied such 
and such lands in Bihar, the previous Bihar 
Government was blaming the Naxalites, but 
actually we were doing it." The CPI claims 
that the Naxalites are not the persons in 
Bihar who are doing it but that they 
themselves are doing it, that the Bihar 
Government is blaming the Naxalites. So, in 
my view, to believe CPI people as good 
people will be committing a blunder. There 
is not much difference between the CPI and 
the Marxists and the Naxalites. The CPI of 
today is the CPM of tomorrow and the CPM 
of tomorrow is the Naxalites of the day after. 
These are the people who should be curbed. 
Therefore, if you want to get rid of the 
malady in West Bengal, then we should be 
careful of all these men. 

Sir. they claim that they have snatched 
away lands from jotedars. I had also been to 
West Bengal and there T made many 
enquiries. I could hardly find a person with 
more than 30 acres of land whose lands had 
been snatched away by the C.P.-(M). Of 
course, they had to give enough money to 
the Marxist Party so that their land could 
remain secure. But they say that the lands of 
the small people should not be taken away. 
But in practice they dispossessed poor 
people of their lands by force. Sir, I think if 
the surplus lands of some jotedars have been 
taken away by force, they should be taken 
over by the Government and distributed 
equitably among the poorer sections of non-
agriculturist people. 

SHRI SUNDAR MANI PATEL (Orissa) : 
Would you say that they were collecting 
money from the landlords'1 

SHRI P. C. MITRA : Yes, they collected 
money from the jotedars and snatched away 
lands from the poor. 

SHRI NIREN GHOSH : Will the hon'ble 
Member give one jotedar's name from 
whom money was taken ? Sir, either he 
gives the name or he withdraws it.  . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Please sit down, Mr. Niren 
Ghosh.    I will give your party 

J a chance to explain and meet all the points.    
Why are    you    so    restless'? Let 

I them speak.  You will have your chance. 
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SHRI P. C. MITRA : Only I would submit 
to the Government that if really any surplus 
land of jotedars has been taken possession of 
and given to poor people, the Government 
should not dispossess them of that land; they 
should try to distribute equitably among the 
poor agriculturist people. But plots of land 
with recalcitrant elements who got them by 
the strength of lathis and spears should be 
taken back and given to poor kisans whose 
lands have been snatched away. When the rule 
of law will be restored then only the people 
will bless the President's Rule. 

Sir, I support the Bill moved by the Home 
Minister. 
(Shri Niren Ghosh .stood up  in   his  seat). 

(Interruption by  Shri S. N. Mitra) 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : Mr. Niren Ghosh, you are not 
speaking. Mr. Chatterjee from your party is 
speaking. You better tell him what you want 
to say.    Shri Mandal. 

SHRI KRISHAN KANT (Haryana) : On -a 
point of direction. Sir. Mr. Misra has raised a 
very pertinent question. While Mr. Niren 
Ghosh speaks it is difficult to know whether 
he is standing or sitting. I suggest that he 
should be allowed to stand up on the bench 
and speak. 

THE        VICE-CHAIRMAN (SHRI 
AKBAR  ALI KHAN) :   It   is   irrelevant. 
Mr. Mandal. 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Maiy I request Members to co-
operate with me because we want to have the 
statement by the Home Minister at 5 o'clock ? 
Before that I want to finish it, if possible. Mr. 
Mukherjee. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : It should be 
finished before the Home Minister's 
statement. 

SHRI PRANAB KUMAR MUKHERJEE 
(West Bengal) : Mr. Vice-Chairman, Sir at the 
outset I must congratulate Mrs. Purabi 
Mukherjee for the very fine speech that she 
delivered. It is not that I agree with all her 
points. But she gave some revealing pictures 
of West Bengal as it was under the United 
Front regime mostly dominated by the 
CPI(M). It was said that the Bangla Congress 
precipitated the crisis as a result of which the 
United Front Government failed in West 
Bengal. It is true, Sir, we precipitated the 
crisis. We passed a resolution and we asked 
our Ministers to quit the Government, as a 
result of which the United Front Government 
failed in West Bengal. But one has Io 
remember the circumstances in which we had 
to pass such a resolution, the circumstances in 
which we had to quit the Government, the 
circumstances in which we had to leave the 
United Front. It is known to all that the Bangla 
Congress had a positive contribution in the 
sejting up of the United Front in West Bengal. 
The Bangla Congress had a positive contribu-
tion in making the progressive forces united in 
West Bengal and it took the responsibility of 
forming a Government there. But when it was 
found that the programmes of the United Front 
were not going to be implemented and the 
Chauvinistic, aggressive and high-handed 
attitude of the CPI(M) was practically spoiling 
everything—in the name of land reform, they 
have snatched away lands from the poor 
peasants; in the name of labour struggle, they 
are setting one section of labourers against 
another, and in the name of class struggle, they 
are setting one section of the peasantry against 
another— naturally the Bangla Congress, as a 
political party with a completely different 
outlook and approach, could not remain a mute 
wit- 
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ness or a silent spectator of those things. We 
launched a protest. We tried our best to solve 
the problems. 

SHRT    LOKANATH    MISRA:    After 
remaining an abetter for a long time. 

SHRI PRANAB KUMAR MOKHER-JEE  
We waited for sis months, from October to 
March. We passed the resolution in the first 
week of October and we pointed out that all 
was not well in West Bengal and things were 
not going properly. We criticised some of the 
actions of the Marxist Ministers, particularly 
in the field of education, land revenue, Home 
administration and labour. Instead of 
rectifying these, the Marxist Communist Party 
and its leaders insisted on the withdrawal of 
that resolution. Not only that, they began to 
vilify our party leaders ami the Bangla 
Congress as a party of jotedars, as a party of 
profiteers, as a party protecting vested 
interests. They forgot that without the 
leadership of the so-called protectors of vested 
interests, they could not form the Ministrv. 
Without the leadership of this man whom they 
are accusing to-day as the protector of vested 
interests, without the help of that man they 
could not come to power in West Bengal. 
They could not come to power in spite o'f 
their best efforts in 1957 and 1962. They 
fedled to get absolute majority in the West 
Bengal Legislative Assembly; they failed to 
come to power. They forgot all these things. 
They thought that Bangla Congress use had 
come to an end and perhaps Mr. AJoy 
Mukherjee was no more a factor in unifying 
the leftist forces in West Bngal. They wanted 
to throw us to the winds. They have been 
wrong in their calculations. This has been 
clearly established. 

Mr. Vice-Chairman, I need not explain in 
detail how the Bangla Congress came out of 
the United Front because on previous 
occasions it was clearly pointed out that it was 
not the Bangla Congress which precipitated 
the crisis, but rather it was forced tp 
precipitate the crisis, it was forced to come 
out of the Government, because of the attitude 
and policies pursued by the CPI (M). 
Practically the entire administration was 
paralysed. The Chief Minister's order were not 
carried out. Portfolios of different Ministries 
were handed over without the consent of the 
Chief Minister, And every effort was made, a 
persistent and continuous effort was made, 

by the Marxist Ministers to subvert the 
Constitution, taking advantage of the Cons-
titution and in the garb of protecting 
democracy. I need not explain all those things. 
Mr. Vice-Chairman, I have to make one 
submission. As President's rule is going on 
there, we are going to have a Consultative 
Committee comprising Members of 
Parliament of both Houses. I entirely agree 
with Mr. Bhupesh Gupta that this Committte 
should be a reflection of the West Bengal 
Assembly. I entirely agree with him because 
this Committee will advise the President 
regarding legislations of West Bengal. 
Naturally, if it is a reflection of the West 
Bengal Legislative Assembly, it would be 
constitutionally proper and politically sound. 

Another thing that I would like to point out 
is that we have an apprehension that if there is 
no responsible Government to conduct the 
bureaucrats or officers, they will misuse their 
office. So I would like to suggest to the Home 
Minister, if it is possible on their part, to form 
district committees, comprising the 
representatives of all the political parties, to 
advise the district officers. In that case, it 
would be possible for the committee to advise 
the district officers as to how the administra-
tion should go on. It has been stated by the 
Home Minister in his introductory speech that 
they v/ill accept the pro-people policies of the 
United Front. It is not correct to say that all 
that the United Front did in West Bengal was 
wrong. It is not correct to say that lands were 
taken away only from the poor peasants. It is 
also a fact that lands were taken away from 
those big jotedars who. taking advantage of 
the law, had crabbed the land and illegally 
transferred it and had been enjoying the fruits 
of those lands for a long time, since the 
passing of an Act by the Congress Ministry in 
West Bengal in 1953. It is also a fact that the 
United Front brought emancipation to the 
downtrodden people of West Bengal. It is also 
a fact that the trade unions and labour unions 
got patronage and support from the policies 
pursued by the United Front. Those things 
should not be spoiled under the President's 
rule. In order to preserve those things, in order 
to preserve the very spirit of the United Front, 
I would request the Home Minister to have a 
committee consisting of the representatives of 
the different political parties, including the   
Congress,     so    that the pro- 
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[Shri Premab Kumar Mukherjee! people 
policies of the United Front can be preserved 
in West Bengal. With these words, J conclude.    
Thank you. 

SHRI LOKANATH MISRA : Mr. Vice-
Chairman, we are really thankful to Mrs. 
Purabi Mukherjee for throwing a lot of light 
into the dark history of West Bengal during 
the regime of the United Front. 

SHRI NIREN GHOSH : Mr. Misra is 
drawing inspiration from her. 

SHRI LOKANATH MISHRA : It is not 
inspiration. . . 

THE VICE-CHAIRMAN (SHRl AKBAR 
ALI KHAN) : You address me. We have no 
time. 

SHRI LOKANATH MISRA : I thought Mr. 
Niren Ghosh would have been more truthful 
in his statements about the period during 
which they had tlie Ministry in West Bengal. 
(Interruptions) It is between them as to who 
speaks the truth and who does not. For me, a 
different point of view has been given by Mrs. 
Purabi Mukherjee and some Iight thrown. 
Therefore, I would take it as the truth till it is 
proved -otherwise by Mr. Niren Ghosh or one 
of his colleagues. Now, a committee is going 
to look into the affairs of Bengal. I do not 
know how far we would be able to do it 
effectively because of the composition, pat-
tern and complexion ot' the committee. As 
stated by Mr. Mitra, it would consist probably 
of the CPM in maximum number. Then 
comes 'CPI and then from other parties, we 
shall be helving one or two. But whatever it 
is, j hope the constituents in the Consultative 
Committee on West Bengal would be in a 
position to assert themselves and carry on the 
path of truth. 

My opinion is, Mr. Dhawan is one of ihe 
most undesirable Governor that we ever had. 
That he was acceptable to the CPM as 
Governor is ample justification to throw him 
out now. He was the only acceptable person 
for the CPM. I do not want to say about the 
CPI because they are a little fair, they have a 
little fair mind regarding these things. They 
are more subtle. But they are equally bad. Not 
that they are any better. They are equally bad. 
But they have a subtler method. The method 
of the CPM is extremely crude. (Interruption) 
The CPM is not refined at all. The CPI is a 
little refined. 

SHRI P. C. MITRA : More deceptive 

SHRI LOKANATH MISRA \ They are 
more deceptive. You may see that the way 
Mr. Bhupesh Gupta functions here, he seems 
to be cent per cent in the opposition; but he is 
not. That is how he functions. Now, coming 
back to West Bengal. I would say that Mr. 
Dhawan should be replaced by a more 
impartial Governor, a more just Governor, in 
whom the people of West Bengal can repose 
confidence. This gentleman has completely 
forfeited the confidence of the people of 
West Bengal. 

And my statement is probably reinforced 
by what Mrs. Purabi Mukherjee said when I 
intervened to ask her as to her impressions 
about the Governor. 

Now, the last word, Sir. There is some 
information that during the period that the 
United Front was in office.. . 

SHRI BHUPESH GUPTA : Where did 
you get your watch from ? 

> THE        VICE-CHAIRMAN SHRI 
AKBAR ALI KHAN) : No interruption 
please. 

SHRI LOKANATH MISRA : Sir, he feels 
that whatever T wear is glittering. For his 
information I may tell hirn that this is a 
watch manufactured by our public sector 
undertakings, the HMT, and it costs Rs. 
120/- while the watch that Mr. Bhupesh 
Gupta is wearing is a Russiati make and was 
imported from Russia. . 

SHRI BHUPESH GUPTA : Then, Sir, my 
friend is ignorant of everything. This is also 
a HMT watch. 

SHRI LOKANATH MISRA : Then he has 
cot more than one watch  .   .   . 

THE VICE-CHAIRMAN SHRI 
AKBAR ALI KHAN) : No, no. Let us not 
get into a controversy over your watches, 
Mr. Misra. 

SHRl LOKANATH  MISRA :   As I 
wassaying, I   read    in the newspapers and   I 
heard  from very-very reliable sources 
thatduring the regime of the United Front 
oneof the CP(M) leaders—I do not want   
toname him—had certain private 
negotiations' with one Mr.   Bhasani,   an  
old leader    of| the Awami Muslim League 
of East Bengal.| Now, they would play up 
the sentiments of 
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the Bengali people as a whole and plead 
with them that both East Bengal and West 
Bengal should be. . . 

SHRI N1REN GHOSH : For his infor-
mation I say that this is an absolute slander. 
Let him prove it without indulging in  
slanders. 

SHRI LOKANATH MISRA : Your say-
ing so does not amount to anything because 
today they deny everything that has hap-
pened in Bengal. They have the courage to 
deny the murders and looting that took place 
there. They can deny anything and they are 
denying it. I would like the Home Minister 
to go into this and see whether Mr. Bhasani 
and one of the top leaders of the CP (M) had 
entered into a surreptitious, clandestine 
agreement that both East Bengal and West 
Bengal. . . 

SHR[ NIREN GHOSH : Sir, either he 
should withdraw it or he should prove it.   .   
.   . 

THE VICE-CHAIRMAN
 (SHRI 

AKBAR ALI KHAN) :    Mr. Niren Ghosh, 
please do not interrupt him. 

SHRI LOKANATH MISRA : Sir, let him 
say whatever he wants when he gets his 
chance. Now, I would like the Government 
to enquire whether they had entered into a 
clandestine agreement that both in their 
respective areas would play up the Bengali 
sentiment and try to bring together, both 
East Bengal and West Bengal, and then 
claim for itself a unit and they might owe 
allegiance to China or Russia or whatever 
country, I do not know. But ultimately this is 
what they are trying for. I would like that 
during the President's rule, the Home 
Ministry should go into it. and let us know 
the position.. . 

SHRl MONORANJAN ROY (West 
Bengal) : This information is supplied by 
the CIA, 

SHRI LOKANATH MISRA : If the 
Home M inister can categorically deny it, I 
would definitely believe that. But no 
amount of denial from the people who owe 
their allegiance to foreigners can convince 
me. I can take them for granted. 

SHRI NIREN GHOSH : Always he gets 
his clue from the United States Embassy 
here. 

SHRI LOKANATH MISRA : As far as Mr. 
Niron Ghosh's information is concerned, I 
have no reason to believe that it is genuine. 

SHRI KRISHAN KANT : Mr. Vice-
Chairman. I am grateful to you for allowing 
me to participate in this discussion. First of 
all, 1 would like to congratulate the 
Corrimunist Party (Marxist) because what I 
fed is. that is one party which does what it 
preaches. It preaches violence and it practises 
violence. You see the history oi" the 
developments after the United Front came to 
power after the mid-term elections. What 
happened ? What did the Marxists fight for ? 

SHRI KALYAN ROY (West Bengal) : 
They did the same thing. They preached 
violence while they practise cl&ss ci 
ration. 

SHRI KRISHAN KANT : What did they do 
? They call themselves Communist Party of 
India (Marxist-Leninist). I do not know what 
Marx must be thinking of these people in his 
grave. After getting into power they were 
fighting in the United Front to get the Home 
portfolio. They were not very much concerned 
in any way with the well-being of the people, 
with the economics, with the financial matters, 
with planning and development. No, They 
were not fighting for the Finance portfolio. 
They were not fighting for other portfolios. 
They were only fighting that Home should be 
given to them; the danda should be given to 
them. I would say they are very honest people 
in the sense that they ga> warning. . . 

(Interrupiion by Shri Niren  < i 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : No interruption, Mr. Ghosh. . 
Mr.  Krishan  Kant, you  continue. 

SHRI KRISHAN KANT: They gave a j 
foreboding that they wanted the Janda. And 
they used the danda to the maximum extent 
possible and that is what they gave a 
forewarning of. During the whole period that 
they were in office, they had been using the 
danda in every sphere. They had been trying 
to use the police, the administration, to 
suppress everybody only because they felt, let 
the finances go anywhere, let the development 
go anywhere, but first we must demoralise the    
adminis- 
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[Shri Krishan Kant] iration demoralise the 
people. And what were the departments they 
got for themselve ? They got the Department 
of Land Revenue, the Department of 
Education, the Department of Home, etc. 
through which they could use their full force, 
so that they could play with full strength. And 
:hat is how for the first time the word 
"Naxalites" has come into the dic-tiona: :. 
They have fully utilised their powers to 
enhance their strength and now they have been 
trying to monopolise to themselves. If you see 
the history of their functioning from the first 
day of their existence in office, you will see 
how they have been trying. They did not allow 
the Chief Minister to function. Even when the 
Chief Minister was surrounded by a crowd 
and the Chief Minister gave orders to the 
police that the crowd should be dispersed, the 
police did not care. When an, attack was made 
on the Chief Minister, Mr. AJoy Mukherji, the 
police was just standing there and no action 
was taken. Mr. Konar and Mr. Pramode Das 
Gupta. 

SHRI N1REN GHOSH: Mr. Krishan Kant, 
will you clarify why your party incited the 
police and made them enter the Legislative 
Assembly to demand the head of Mr. Jyoti 
Basu ?    Your party ? 

SHRI KRISHAN KANT: Mr. Vice-
Chairman, ... 

THE        VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : No, no, Mr. Krishan 
Kant, you need not give any answer.    You 
continue your speech. 

SHRI KRISHAN KANT: Mr. Niren Ghosh, 
what steps did you take to prevent them? How 
do you know that they were incited ? Why did 
you allow them to get inside ? There must be 
some collusion . .. 

THE VICE-CHAIRMAN (SHRl 
AKBAR ALI KHAN) : Now, please finish, 
Mr. Krishan Kant. Finish your speech. Mr. 
Niren Ghosh, please do not interrupt him. 

SHRI KRISHAN KANT: Mr. Vice-
Chairman, you see what happened there. 
There are fourteen parties, fourteen interests, 
and they all looked like the picture of 
parallelogram of contradictory forces .   .  .  
(Repeated interruptions by Shri 

Ghosh) My friend, Mr. Bhupesh Gupta, and 
others who had worked with them should have 
known the position better. Then, what about 
land reforms ? They wanted land for the tiller. 
They wanted to secure tenancy rights and all 
those things. They wanted to get all that pro-
perty. But what happened ? There was no 
unified approach to solve any problem. All the 
parties were trying to do things in their own 
way. They were approaching the problems in 
different ways. There was no coordinated, 
fixed, approach to the problem of land 
reforms. Everything was going on in chaos and 
crises. So, Sir, I would like to ask the 
Government of India to investigate into the 
increase in the finances of the CPI(M). You 
know the finances of the CP(M) have 
increased so much. They have not increased by 
mopping up the wage increase of the tea gar-
den workers, jute workers, tramway workers, 
looted crops. The looted money and crops 
have swelled their finances. They have not 
come out from the tillers of their sweet will. 
Government should enquire, therefore, I 
request, about the finances of C.P.(M.), 

(Interruptions by Shri Niren Ghosh) 
THE        VICE-CHAIRMAN (SHRI 

AKBAR ALI KHAN) : All right, Mr. Krishan 
Kant, you please finish now. (Continued 
interruptions by Shri Niren Ghosh). Nothing 
of the interruptions to go on record. 

SHRI KRISHAN KANT: Sir, they commit 
cold-blooded murders and they say that they 
are proud of such things. (Interruptions) Sir, I 
would like that there should be a judicial 
enquiry into the events that took place in 
Burdwan. That is very necessary. Even Mr. 
Konar has himself. Sir, admitted this and they 
seem to be proud of these things. It is a very 
serious situation. 

Sir, in this country we are facing danger to 
our parliamentary democracy from two sides, 
one from the monopolists and capitalists who 
want to use their money power and another 
from these people who believe in violence and 
who do not believe in constitutional methods 
and they want to subvert the Constitution and 
our parliamentary democracy. I, therefore, 
hope that the Government will take suitable 
steps in this direction to save    our    
parliamentary 
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democracy. I hope the Committee which 
they are going to form will be able to 
function effectively so that the aspirations 
of the people of West Bengal are fulfilled. 
Thank you, Sir. 

SHRI A. P. CHATTERJEE ; Mr. Vice-
Chairman, hearing some of the speeches 
delivered today I am reminded of Lenin; I 
am prompted by Mr. Bhupesh Gupta to 
remember the Great Lenin. I am reminded 
of the words of Lenin that civilised hyenas 
sharpen their teeth. These civilised hyenas 
are now coming out of their hideouts, thev 
had concealed themselves when the United 
Front was there, particularly when the CPM 
was in charge of the Home and Labour 
Portfolios and also Agriculture. 

SHRI KALYAN ROY :  Excise also. 
SHRI A. P. CHATTERJEE :    We    are 

prepared to make a gift of the Excise port-
folio to Mr. Kalyan Roy.    These civilised 
hyenas have now come out of their hideouts.    
The hon. lady   Member   there   indulged in  
a kind of    hysterical    outburst and she said 
that   Mr.   Konar   says   this thing and that 
thing to the peasants.    Sir, When Dr. B. C. 
Roy, one of whose   proteges was Mrs.    
Mookerjee,    enacted    the Land  Reforms  
Act,  he   told  the  jotedars and landlords    in    
a    private    conference "Why do you bother, 
landlords and jote-dars ?"   He also told them 
"We have passed the Act but you do it, 
benami, in the names of your sons and    
daughters    and even grandchildren; if you 
have one or two wives, you can do it in their 
names; you can even do it in the names of the 
unborn children, in the womb.    Only 25 
acres are in the name of an    individual;    
you    can have benami transactions also." 
Mr. Konar told the peasants that as 
legislation   is    a bourgeois fraud, it can 
never bring about real land reforms.    We 
said that and   we never conceal things; we 
lay our cards on the table.    We say that   
legislation   is   a mechanism through which 
no land reforms can take place anywhere    in    
the    world. Therefore we said to them, 'Hunt 
out those jotedars and landlords who are 
taking away your lands, who are   taking   
away   your harvests, who are making you 
work    with the sweat of your brow, who are   
making you work in the sun and in the rain; 
take away their harvest."   We said that to 
them 

and we will be saying that always. When we 
come back to power, Mr. Vice-Chairman, 
we will not repent; we will say the same 
thing again even if these civilised hyenas 
sharpen their teeth. We will not be 
flabbergasted; Mr. Bhupesh Gupta may be. 
Well, Sir, he says the United Front is a 
platform of the Communist Party but who 
ever heard that the Communists in the 
United Front would give the leadership of 
the Front to tha leaders of jotedars? Who 
would surrender that leadership to the 
leaders of jotedars ? Have you ever heard of 
such a United Front in the Marxist literature 
or in the history of Marxism ? Sir, 
everybody knows that that cannot happen. 

Mr. Vice-Chairman, in October 1967 Mr. 
AJoy Mukherjee for whom Mr. Bhupesh 
Gupta sheds gallons of tears and for whom 
the other day Mr. Kalyan Roy was ready 
even to be a bodyguard—he said that Mr. 
AJoy Mnkherjee's life was in danger—
veiied himself like a lady and went to the 
house of Mr. P. C. Sere—it has come out in 
the press and it was not denied by him—and 
wanted to topple the Ministry. * * * and 
therefore... 

SHRI VIDYA CHARAN SHUKLA : 
May I remind you of the ruling given earlier 
by the Deputy Chairman that those people 
who are not present in the House, no 
allegations should be made against them ? 
This was the point raised by this hon. 
Member. Now he is making allegations 
against the former Chief Minister of West 
Bengal. There should be no such allegation 
made against those people who are not 
present in the House to defend themselves. 

SHRI NIREN GHOSH : This is a poli-
tical allegation. 

(Interruptions) 

SHRI BHUPESH    GUPTA;    Sir,    the 
word * * * should be expunged. 

SHRI A. P. CHATTERJEE :  Sir,    this 
cannot be expunged... 

(Interruptions) 

SHRI VIDYA    CHARAN    SHUKLA : 
This word * * * is unparliamentary    and 
therefore it should be expunged. 
(Interruptions) 

*** Expunged as ordered by the Chair. 
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SHRI A.  P. CHATTERJEE :   Mr. Vice-
iiirman. . . 

SHRl   BHUPESH   GUPTA :   I  want  to 
know from you whether the    word    'trea-
cherous' is going to be expunged or    not. 1  
never use such    expressions.    T    am    a 
ired man. 

SHRI A. P. CHATTERJEE : We have -een 
your culture. 

SHRI BHUPESH GUPTA ; I do not v-ant 
to enter into a quarrel with him. AU Tbat I 
want to know from you is whether the word 
'treacherous' is going to be expunged  or not.     
(Interruptions). 

SHRl CHANDRA SEKHAR (Uttar 
Pradesh) : Sir, whatever the emotions may be, 
1 think my friend, Mr. Chatterjee, has ;aid he 
is a * * *, This is unparliamentary rom all 
standards. The term 'treacherous activity' is 
parliamentary but * * * is unparliamentary. So 
he should withdraw or you should expunge it 
from the proceedings. It is the minimum that 
is expected :'rom Mr. Chatterjee. He is a 
Barrister and he should know that he cannot 
use unparliamentary language  in  this  House. 

SHRI NIREN GHOSH : Sir, on a point of 
order. I am quite agreeable to what Mr. 
Chandra Shekhar says but in this House it has 
been said that Mr. Niren Ghosh is a traitor. 
You can go through the proceedings. That did 
not trouble Mr. Chandra Shekhar, Shri Mohan 
Dharia or Mr. Krishan Kant. 

SHRI A. P. CHATTERJEE: She said that 
Mr. Jyoti Basu was responsible for the 
molestation of women. 

SHRI NIREN GHOSH : I do not like that 
word and I would better like to avoid such 
words. But there are double standards. Such a 
word has been said a number of times, not 
only outside, but also on the floor of this 
House, when I had been present. But they 
were silent. They talk about propriety and 
morality. Sir, after Shri AJoy Mukherjee 
narrated those things n a Cabinet meeting, and 
after he retraced ?.H steps, to recall that, is it 
a crime ? 

(Interruptions) 
SHRI CHANDRA SHEKHAR : I want 0 

assure my friend,   Mr.    Niren   Ghosh, 

that, whether it is in reference to Mr. Jyoti 
Basu or Mr. AJoy Mukherjee or anybody, any 
word which is unparliamentary should not be 
used. I did not hear the speech of Shrimati 
Purabi Mukherjee. You should have taken 
objection then and there. (Interruptions) I was 
not here when any words were used against or 
any aspersions were cast on Mr. Jyoti Basu 
(Interruptions) but I don't consider Mr. Jyoti 
Basu as a criminal. If you want that assurance 
from me, I can say that 1 don't take Mr. Jyoti 
Basu as a criminal. 

SHRI A. P. CHATTERJEE: We do not 
want any assurance from you. 

SHRI CHANDRA SHEKHAR : I know that 
you do not want it but, in order to function in 
this parliament, you will have to get the 
assurance from me. Otherwise. this parliament 
cannot function—if you don't get that 
assurance from everybody. With jotedars you 
can do anything; there I can understand, but as 
long as we are working in a parliamentary 
institution, we have to depend upon the co-
operation of each other, and to that extent, I 
think, my friend, Mr. Chatterjee, wiH accept 
the cooperation howsoever unpleasant it may 
be for him. 

SHRI MANORANJAN ROY : There is no 
ban when your party   man is speaking. 

THE        VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : Mr. Chatterjee is on 
his legs. 

SHRI A. P. CHATTERJEE : Mr. Vice-
Chairman. Sir, I am saying this. I won't go 
back to what I have said. I never repeat what I 
have said. Now, Sir. what I am saying is this. 

SHRI BHUPESH GUPTA : 1 want a clear 
ruling from you. I raise this point of order. 
You can reject it if you like. I want to know 
whether, in the absence of the withdrawal of 
the word * * * against Mr. AJoy Mukherjee, 
you are going to delete it. You can say, "I will 
not delete it." And I will sit down. If Mr. 
Chatterjee withdraws it, it is good. Suppose he 
does not withdraw it, you should expunge it. 

SHRI A. P. CHATTERJEE : Will Mr. 
Bhupesh Gupta be satisfied if, instead of the 
word * * *, I call Mr. AJoy Mukherjee 

***Expunged as ordered by the Chair. 
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a ferocious man clad in, khaddarl Will he 
be satisfied ?   I am just asking his opinion. 

(Interruptions) 
SHRI BHUPESH GUPTA : We are only 

concerned with the word ***. Now that 
should be withdrawn. After that he may u-e 
whatever word he likes. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : May I appeal to 
you. Mr. A. P. Chatterjee ? I also feel that 
thai word is unparliamentary. May I appeal 
to yon to kindly withdraw the word ? 

SHRl A. P. CHATTERJEE : Mr. Vice-
Chairman, *** is a bourgeoisie habit and a 
bourgeoisie virtue. It is never unparlia-
mentary. How can parliament continue 
unless the bourgeoisie party indulges in *** 
? After all, Mr. Vice-Chairman, you saw 
that as far as today's proceedings are 
concerned. 

SHRI BHUPESH GUPTA : Adultery is a 
bourgeoisie virtue, I believe. Suppose 
somebody calls you an adulterer, will you 
allow it to go on record ? 

SHRI A. P. CHATTERJEE ; I must call 
him an adulterer who commits adultery. 

SHRI BHUPESH GUPTA : So it will be 
in good taste if my friend, Mr. Arun Prakash 
Chatterjee, withdraws this word. Other 
words are there. He can use diem. With 
your ruling we should proceed further. 
Either there should be withdrawal of the 
word or expunction of the word. 

THE VICE-CHAIRMAN(SHRI 
AKBAR ALI KHAN) : I have heard you. I 
have appealed to Mr. Chatterjee to kindly 
withdraw it. He has not done it. Exercising 
my discretion I direct that the word should 
be expunged. 

SHRI MANORANJAN ROY : May I 
craw your attention to why earlier it was 
^aid that Mr. Jyoti Basu was instigating 
violence and why these words were not 
expunged'.' There was also reference to him 
as being responsible for the molestation of 
women. You did not expunge these words. 
Why should they be there ? Why have you 
not expunged them ? 

SHRI A. P. CHATTERJEE : Why was il 
not expunged ? 

SHRI NIREN GHOSH : Now that you 
have dor.e this, the words which   Shrimati 

Purabi Mukherjee used must be expunged 
also.    There cannot be double standards. 

(Interruptions) 

THE        VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) ;  I was not    here, 
Mr. Niren Ghosh. 

SHRI NIREN GHOSH : No, no, you 
were present in the House. 

THE        VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : I was   not ir.   the 
Chair. 

SHRI NIREN GHOSH : In that case will 
you go through the proceedings and if you 
find those words will you expunge them ? 

SHRI BHUPESH GUPTA : If they re-
mained silent then, it is not anybody else*s 
fault. 

SHRl NIREN GHOSH : Your party did 
not say anything. 

SHRI BHUPESH GUPTA : If anybody 
calls Mr. Jyoti Basu or anybody a criminal 
and all that, 1 would ask for the withdrawal 
of the words, 

SHRI NIREN GHOSH : I want that you 
should go through the proceedings and if 
you find that word you should expunge it. I 
want your ruling. 

(Interruptions) 
THE        VICE-CHAIRMANSHRI 

AKBAR ALI    KHAN) :     Order,    order, 
please. 

SHRI M. S. GURUPADASWAMY 
(Mysore) : Sir, may I say a word ? I want to 
make a general submission. Even in the 
morning the Chair made certain observations 
about certain expressions used by hon. 
Members, and I intervened at one point 
when Mr. Krishan Kant made a remark 
about a Member of the other House, and the 
Chair was pleased to say that (a) they should 
not say any words about members who are 
not present and (b) they should not use 
expressions, which are derogatory to the 
self-respect of anybody, either in the House 
or elsewhere. So in this context. Sir, I want 
to know from you whether we should 
witness again and again such expressions or 
observations made by Members about other 
people. We are here to maintain certain 
standards and norms, and if these things are 
flouted again 

** Expunged as ordered by* the Chair. 
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[Shri M. S. Gurupadaswamy] 
and again even after successive rulings— not 
one or two but successive rulings— then we 
do not know how we can go on with the 
proceedings here. People are called 
treacherous, they are called deceitful, they are 
called hpyocritical. Such expressions have 
become normal and, I think, over a period of 
time they may even become parliamentary. 
Some friends on the other side may claim that 
they are all parliamentary, and it will not 
surprise me if they claim that way. 
(Interruptions) Don't interrupt me. My specific 
submission is this. I feel that the Chair has got 
to be firm. I feel that the Chair is not function-
ing properly—I am so sorry to say this.— and 
it is the mistake of the Chair which has been 
responsible for such laxity in the House. Sir, I 
beg of you to be very firm and deal with such 
situations very firmly. And the House will be 
with you. 

SHRI K. CHANDRASEKHARAN 
{Keraia) : Sir, I am not going to question your 
ruling, nor am I requesting you to review your 
ruling at this stage. But may I draw your 
attention to the fact that the modern trend in 
parliamentary politics everywhere is to reduce 
the number of unparliamentary words and not 
to treat the words, which often seem to be 
unparliamentary, as unparliamentary 
themselves. For example, the word 
'treacherous' is no doubt not a very good word. 
It is a harsh word but I am in doubt as to 
whether, under any circumstances, it could be 
called unparliamentary at all. Take for 
example the question of defections. We have 
often said, Sir, that political defection is rather 
dangerous and it amounts to treachery. 

THE        VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : Don't go into those 
details. 

SHRI K. CHANDRASEKHARAN : I am 
not trying to go into the details. I am only 
trying to tell you, Sir, that more attention and 
care may kindly be taken by the Chair and 
there may be more amount of consideration 
given before the Chair ultimately rules a 
particular word as parliamentary or 
unparliamentary. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : I have heard the 
submission of Mr. Gurupadaswamy and the 

contrary submission of Mr. Chandrase-
kharan.    1 will give it my consideration. 

SHRI N1REN GHOSH : Sir, you did not 
answer my query whether you will go through 
the proceedings and if you find that Shrimati 
Purabi Mukherjee has said 'instigator of 
violence' you will expunge that. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : Mr. Niren Ghosh, it is 
the duty of the person who presides to look 
into the debate. 

SHRI NIREN GHOSH : Th:n you refer the 
matter to the Presiding Officer. 

SHRI C. D. PANDE (Uttar Pradesh) : Sir, 
you said just now that you will look into the 
matter. What is the charge ? Mr. Jyoti Basu 
has been described as instigator of violence ? 
He is; it is absolutely right. What is wrong 
there ? There is nothing unparliamentary in it. 
How do you compare both these things ? 
There is great difference between treachery 
and instigator of violence. 

THE        VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : You continue Mr. 
Chatterjee. 

SHRI A. P. CHATTERJEE : Sir, I have lost 
15 minutes in this. 

SHRI KALYAN ROY : You have taken 
half an hour. 

SHRI A. P CHATTERJEE : Now leave 
aside this United Front under the leadership of 
Mr. AJoy Mukherjee of which Mr. Bhupesh 
Gupta is enamoured but one thing I want to 
point out here as far as the CPM-held 
portfolios are concerned. These portfolios, 
namely, land and labour, have done so much. 
Look at the achievements of these portfolios 
of land and labour. As far as labour conditions 
are concerned when the Minister at the Centre 
was openly hostile so to say on the question of 
jute labour it was only the CPM Ministry that 
could tackle the problem properly. Not merely 
they tackled the problem of jute, they tackled 
the problem of textiles, the problem of the tea 
industry and the problem of the engineering 
industries so much so at the present moment 
in West Bengal every engineering worker is 
getting on an average an increase in the salary 
of Rs. 25/. to Rs. 30/-.' Tea workers could not 
get it for 



129       West Benga! Legislature       [4 APRIL 1970]        {Delegation oj Powers)      130 
B/7/, 1970  

the last 30 years or so; jute workers had not got 
anything for the last 45 years or so. It was only 
during this CPM Ministry of Labour that these 
things were possible. 

SHRI CHITTA BASU (West  Bengal) : It was 
the workers who fought for it. 

SHRI A. P.    CHATTERJEE:    I    can 
understand the disappointment    of    those who 
are always with   the   bourgeoise,   of these 
revisionists who talk in the   phraseology of    
Marxim   but   who   act   against Marxist 
principles but I do not understand what kind of 
United Front it is where you want to surrender 
the    interests    of    the peasants to the leader of 
the jotedars,    I told you the incident when the   
leader   of the jotedars went with the veil of a 
woman to the-house of Mr.   P.   C.   Sen.   
When there was the question of forming a 
United Front in 1969, though the CPM   was   
the largest partner in the United   Front   yet, Sir, 
we know the revisionist party,   whose Member 
even has the audacity   to   quote Lenin, said that 
they were   not   going   to form any Ministry 
except under the leadership of Mr. AJoy 
Mukherjee. {Interruptions) 

SHRI KALYAN ROY: What he is saying-is 
absolutely rot and nonsense. 

SHRI BHUPESH GUPTA  Sir, charla-
tanism should have some limit. They can 
criticise Mr. Ajoy Mukherjee but is it not a 
fact that they also accepted him as the Chief 
Minister ? Did they or did they not ? As the 
largest party if they had not accepted Mr. Ajoy 
Mukherjee as Chief Minister, he would not 
have been the Chief Minister. 

SHRI A. P. CHATTERJEE : Sir, alle 
gations have been made about the Burdwan 
incident. Now everybody gets up and 
sheds tears over the Burdwan incident but 
do you know that even when Mrs. Purabi 
Mukherjee was Minister in, Bengal, even at 
that time....................  

SHRI KALY\N ROY : Sir. on a point of 
order. The matter is sub judice; how can he 
talk about it ? The court is already seized of 
it. 

SHRI A. P. CHATTERJEE:. If Mrs. 
Purabi Mukherjee could say why not we ? 

{Time-bell rings) 
SHRI DAHYABHAI V. PATEL (Gujarat) 

: Don't stop them.   Thi? is most 
21RS|70—5 

entertaining.    Let us have it for a change after 
a long time; let it continue, 

SHRI A. P. CHATTERJEE: There were 
ryots detained under the Preventive 
Detention Act even during the time Mrs. 
Purabi Mukherjee as Minister. 

SHRI KALYAN ROY : So they should 
be murdered ? 

SHRI A. P. CHATTERJEE : Now com 
ing to this incident on the 17th it is they 
who were armed with bombs and spears by 
the ruling Congress party there and    per 
haps abetted by the CPI. Then they attack 
ed the procession and in the clash between 
the procession and them—their   house   is 
almost a kind of a fort it   is   true—they 
were killed.   Look at the way   in   which 
Mr, Bhupesh    Gupta   referred    to    their 
murder.   When I was reading the   speech 
of Mr. Bhupesh Gupta,   Mr.   Vice-Chair 
man, I was reminded of Dr.   Zhivago   in 
Boris Pasternak's famous novel.  There also 
Dr. Zhivago was full of sympathy for the 
white   guard   youths.    They   were   good 
students of the university and____  

SHRI KALYAN ROY: We know that the 
CPM representative, Mr. Chatterjee^ loves 
anti-Soviet literature. 

SHRI A.p .CHATTERJEE: Just as Dr. 
Zhivago was expressing his sympathy Mr, 
Bhupesh Gupta also expresses sympathy for 
the Saia brothers, Mr. Vice-Chairman, the 
revisionists speak the same language 
everywhere. It is rather surprising both in 
Boris Pasternak's novel and here on the floor 
of the Rajya Sabha we get the same 
language. 

SHRI BHUPESH GUPTA : Sir, on a point 
of order; it was not a question of somebody 
expressing sympathy or otherwise but the.  .   
.   . 
{Interruptions) 

SHRI KALYAN ROY : Sir. he has been 
speaking for over 45 minutes now. 

SHRI A. P. CHATTERJEE : Mr. Vice-
Chairman, I am just finishing. On 2nd April 
1970 three lakhs of people congregated in 
Burdwan to hear Mr. Jyoti Basu and Mr. Hare 
Krishna Konar. I do not know whether you 
have seen the photograph of that huge crowd 
and in the front seats there were ladies.   Not 
only that; I do not 
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krfcr.-, either Mrs. Purabi Mukherjee has 
ceased her connection with all women or 
she does not consider herself to be a 
woman because at the women's conference 
in Culcutta held some time back the 
women of Bengal raised a protest that 
their came is being sullied, that they are 
being made bargaining pawns by self- 
seeking politicians and every time it is 
being iaid that they are being raped, they 
are being molested and so on. These 
women of Bengal raised their voice of pro- 
tes* jnJ they are disowning these so- 
called representatives of theirs by their 
Resolution. Mr. Vice-Chairman, Sir, after 
all, Stalin, said that one cannot reply to 
slander. The arguments of Mr. Bhupesh 
&j3*i and the arguments from that side 
are full of slanders and when slanders are 
substituted for logic, they do make a good 
show but then everybody knows tliat it is 
slander and one cannot reply to slander as 
-aid. 
The achievements ...............  

.SHRI KALYAN  ROY :   Your  achievement 
have produced only Arun    Prakash rjee. 

(Time bell rings) 

SHRI A. P. CHATTERJEE : I am finishing. 
Our achievements are there. Look at it. As 
soon as our Ministry is gone, you see that the 
Birlas are taking truckloads of fies and 
documents from their premises. Even the AM 
India Radio is with the Birlas and not with the 
workers. 

As far as this Bill is concerned, it is for the 
delegation of powers to the President. What I 
am saying is this. Mr. Bhupesh Gupta has said 
this and I will take two minutes more. Mr 
Bhupesh Gupta has said .  .  . 

SHRI KALYAN ROY : A party of eight 
people in the whole Rajya Sabha is taking one 
hour to defend the Home Minister v/ho has 
thoroughly collapsed. 

SHRI A. P. CHATTERJEE: He said that 
there had been an orgy of violence and, 
therefore, there should not be any mid-term 
elections, I find again that Mr. Bhupesh 
Gupta's voice sounds in unison with that of 
General Cariappa, because General Cariappa 
also    says    that    there 

should be no elections at all as there is an 
orgy of violence in the country.... . .  

SHRI BHUPESH GUPTA: I have never 
said that. Before we have explored all 
possibilities of restoring the United Front, 
we sbaTJ not placate these gentlemen. That 
is what I said. 

SHRI A. P. CHATTERJEE : This what 
you have said ___  

SHRI BHUPESH GUPTA;  I   know... 

SHRI A. P. CHATTERJEE : Why are 
you speaking in the voice of.... 

SHRl BHUPESH GUPTA: I have never 
said about Mr. Jyoti Basu and the   CPM. 
Degradation, corruption was a great ideal in 
the hands of half-baked illiterate com-
munisK   Tliat is what I had said. 

SHRI A. P. CHATTERJEE: He said:— 

"AB these things will be let loose "m 
an orgy of violence   in the   name   of 
fighting   the   mid-term elections.    But 
that can never happen." 

We are prepared to face the people, because 
we have confidence in the people. They are 
afraid of it, these revisionists. 
(Interruptions). Only those who have sold 
their soul to the capitalists.... 

SHRI BHUPESH GUPTA: I would ask 
Mr. Chavan to tell that. 

SHRI A. P. CHATTERJEE : I am op-
posing this Bill and we want midterm 
elections. 

SHRI BHUPESH GUPTA : We do not 
want mid-term elections. We will sit to-
gether, all the political parties of West 
Bengal and my friend, instead of talking of 
mid-term elections should say that he will 
try and restore the United Front Govem-
ment.   Till then no election. 

SHRI NIREN GHOSH: We are tryiug, 
but you are disrupting it. 

THE        VICE-CHAIRMAN(SHRI 
AKBAR ALI KHAN) : Minister. 

SHRI VIDYA CHARAN SHUKLA: 
Sir... 

SHRI KALYAN ROY : No, not. I want 
to speak... 

(Interruptions) 
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TUB VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : There are half a dozen- 
speakers. 

SHBI BHUPESH GUPTA : Revolutionary 
floUtics have been reduced to begging, Ws 
were told that Bengal would be. inflaacj... I 
would ask Mr. Chavan to see tliat mii-term 
elections they may not give it. hers before that. 
We owe it to the people of Bengal that all the 
parties should put {heir fcjads together in the 
United Front, so that wo can restore it and 
revive it and get back to the Assembly when 
midterm elections will not be necessary. 
Should we fail, certainly mid-term elections 
will take place. Should we fail to forge unity, 
but it will not take place for the pleasure of 
one single political party. 

(Interruptions) 

THJB VICE-CHAIRMAN (SHRI AKJMR 
ALI KHAN) : Please sit down, please sit 
down. 

SHRI BHUPESH GUPTA: They are 
completely isolated. Who are with them? 
Mobody ia with them, except one party. Mb 
major party in Bengal is with the CPM people 
and il has the temerity to give lecture to the 
entire West Bengal. I would insist on aa 
assurance from the Government that the mid-
term elections shall not be sanctioned till all 
the parties of the United Front or a majority of 
them have come and 3.sked for it. I want that 
assurance. 

(Hon, Members stood up) 

I) ii VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : I know. I have got half 
a dozen speakers, but the time has exhausted. 
We have discussed Bengal on the 
Proclamation. We have discussed Bengal in 
connection with the Budget. So, I would 
request those whom I have not called to co-
operate with me, because there are at least five 
more speakers, including Mr. Rajnarain. So, I 
would request you to co-operate.   Minister. 

SHRI KALYAN ROY : On a point of ostfer, 
it is very unfair to us. A party of eight 
Members has got one hour. We have been 
maligned, we have been slandered afld all 
sorts of remarks have been made :igainst us. 
Should we not be given at least five 
OHBHtes? 

SHRl BHUPESH   GUPTA :    Sir.   the 
debate shall continue as long as necessary. The 
debate shall continue.   Let it go On. 

SHRI KALYAN ROY; It is very wrong. 
All of them have wasted two hours to defend a 
Home Minister. 

SHRI A. P. CHATTERJEE : I am on a 
point of order ____  

SHRI P1TAMBER DAS (Uttar Pra 
desh) : I would like to suggest one thing. 
Since you have a number of speakers and 
the time is limited...........  

SHRI K. CHANDRASEKHARAN: Then, 
you are putting the axe on those who have 
kept silent. We also know how te talk for half 
an hour. We will get glasses of water. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) :  You must appreciate 
my difficulty. 

SHRI PATAMBER DAS : Looking to the 
number of speakers on your list and the time 
at our disposal, I suggest one thing. Mr. 
Rajnarain's name is also there on the list. Let 
all of us agree that he speaks in a 
representative capacity for all.... 

HON. MEMBERS \ No, no. 

SHRI PITAMBER DAS : Then, we wil 
fall short of time. 

THE      VICE-CHAIRMAN (SHRI 
AKBAR ALI   KHAN) :    They   are   not 
agreeable. 

SHRI PITAMBER DAS : I know that. 
Even then we will fall short of time. Why not 
prolong the debate ? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : You know that we have got a 
very important statement which the Home 
Minister has to make and the House is very 
anxious to listen to that statement. We have to 
listen to him. In view of that, may I again 
appeal to the four speakers here, Mr. 
Rajnarain, Mr. Kalyan Roy, Dr. Debiprasad 
Cfaatto-padhyaya and Mr. Chandrasekharan 
please to help me ? If they do not speak at this 
moment, I will be grateful. 

SHRI A. P. CHATTERJEE : I am aa a 
point of order ------ 
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SHRI VIDYA CHARAN SHUKLA: May I 
suggest that you accommodate the speakers in 
the Third Reading of the Bill ? You can 
accommodate two or three speakers in the 
Third Reading of the Bill. We can finish the 
First Reading and the clause-by-clause 
consideration of the Bill. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : All right. 

SHRI PITAMBER DAS : It is a question of 
time. Whether you allow it in the Third 
Reading or now, it does not make any 
difference. 

SHRI A. P. CHATTERJEE: I will put 
forward two aspects. The first aspect, as far 
as I am concerned, is this. I rose at 4.40,but 
for 15 minutes I could not speak. The 
second thing is this. As far as the CPI 
friends are concerned, of course they are 
friends in the House, as far as they are 
concerned their point of view was spoken 
by Swatantra friends, Mrs. Purabi Mukher-
jee .- .   . 

SHRI KALYAN ROY: Is this a point of 
order? 

SHRI BHUPESH GUPTA: It is a cheap 
Jype of gimmick. Let him speak on the 
point of order. Who have spoken for us? 
^All like-minded people do condemn the 
CPM which is at the bar of national public 
opinion. I am not ashamed if my voice 
agrees with the voice of many like-minded 
people.   I am not ashamed. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I would'allow-five minutes to 
each speaker, Shri Rajnarflin, Shri Kalyan 
Roy, Shri Chandrasekharan and Dr. 
Chattopadhyaya. 

SHRI BHUPESH GUPTA : Everybody 
shall speak because you dare not impose time-
limit in our case. The debate, shall continue. It 
cannot be that one, party which stands at the 
bar of national opinion comes and flouts 
everything and wants to lord it over here. Let 
the opinions of all sections be expressed duly 
and. let the nation judge. 

SHRI SUNDAR   SINGH   BHANDARI 
(Rajasthan) :    National    front    of    Shri 
Bhupesh Gupta. 

THE        VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) :  Mr. Rajaarain. 

 

"CPM men set fire have burnt belongings 
of Barsati and Kedar Rajbhar SSP workers 
at 9 P.M. on 1-4-70 charged, bombs Raniganj 
Police informed fire named persons not yet 
arrested workers panicky T N Shukla 
Assistant Secretary Colliery Mazdoor 
Congress.'* 

 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I have asked Mr. Rajnarain. 
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THE        VICE-CHAIRMAN (SHRr 

AKBAR  ALI KHAN) :     Mr.    Chandra, 
sekharan.   Five minutes, please. 

SHRI K. CHANDRASEKHARAN (Kerala) 
: I cannot conclude within five miniiics when 
everybody else is being given more time. 

AN HON. MEMBER: Mr. Vice-Chairmaa, 
I do not think it will be possible to conclude 
today. 

SHRI DAHVABHAI V. PATEL: Sir, it is 
not fair to the House that you want to make 
people finish today. It is a ver\ serious matter. 

SHRI MULKA GOVINDA REDDY 
(Mysdre) : Sir, it is not possible to finish 
today.   Let us adjourn now till Monday. 

THF. VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) :    We   have   other 
engagements. 

SHRI DAHYABHAI V. PATEL : This is 
something very serious. All other appoint-
ments should be put aside. I appeal to you to 
give more time. If the Vice-Chairman has to 
ITO away, somebody else can occupy the 
Chair. Mr. Purushottamdas can occupy the 
Chair. There should be no difficulty. This 
debate must be allowed to continue unfettered 
and fully because, unnecessarily a curtain has 
been rung. While the reign of terror has been 
continuing there this House is sitting quiet and 
complacent. I am surprised that the Homt 
Minister also is allowing such a thing to* 
continu^. 
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IK. CHANDRASEKHARAN : Mr. 
Vice-Chairman,, Sir, all sections of this House 
have welcomed the provisions of this Bill and 
everybody feels that a Bill of this' nature is 
absolutely essential for pur-post-, of 
legislations in regard to West Bengal and the 
Presidents Rule. Probably it is for the first 
time after the Constitution came into force that 
we are having an instarce of the imposition of 
the President's Rule in a particular State on 
which no controversy is raised by any political 
party whatsoever. Even the parties which took 
up strong positions within West Bengal so for 
ES the continuance or otherwise of the 

- was concerned or what the Governor 
should decide next, parties which were 
absolutely in conflict with each other. 

agreement that in the circumstances and 
conditions which prevailed at that par-tinier 
hour, nothing else would have been 
recommended by the Governor of that 
particular State except the imposition ol 
esident's Rule. 

as unfortunate. Sir, that the President's 
Rule had to be imposed in West Bengal. But a 
very wise and intelligent thing that the 
Government have done in the wake of the 
imposition of the President's Rale is to keep 
alive the Legislative Assembly of that 
particular State. Whenever previously in other 
States the President's Rule had to be imposed, 
in the years immediacy after the Constitution 
the Legislative Assembly was also dissolved 
and the State was asked to prepare itself for 
the mid-term elections. But recently the Cen-
tral Covernment have used its discretion in 
keeping alive the Legislative Assemblies of 
particular Slates where the President's Ruie 
has been imposed. It is good, Sir, that an 
attempt would be made in West Bengal where 
the Legislative Assembly ersulu be reconvened 
and an administration provided for West 
Bengal. But in the state of in-fighting in West 
Bengal, particularly i is House today and 
whenever West Beng..! has been discussed 
during the years past, and particularly from 
what we in Keraia have experienced, it will be 
difficult for the United Front in West Bengal 
to be revived. 

I may state at the outset that I am not 
against the revival of the United Front. In the 
States of Kerala and West Bengal the biggest 
of the    political    parties    that 

have got mass appeal and attraction un-
doubtedly is the Marxist Party (Communist). I 
am prepared to admit that truth as a fact. But 
the fact also remains, Sir, that; both in Kerala 
and in West Bengal somehow or the other the 
Marxist Party (Communist) behaved in such a 
way that it has alienated the sympathies of 
large masses of people in those particular 
States and of its own partners in the United 
Front and the Coalition. I shall welcome the 
day, Sir, when the Marxist Party (Communist) 
could be included in any United Front, but I 
am not prepared to concede at this stage that 
any United Front or a coalition government in 
West Bengal in the coming months would be 
possible in the same way as the United Front 
stood prior to the imposition of the President's 
Rule. In the years to come, and particularly 
after the 1972 general elections, in many of 
the States and probably at the Centre, Sir, the 
United Fronts and coalition Governments 
cannot be static: they have got to be changed 
and they would change, and such changes 
could be had and effectively done and 
constructively implemented as has been shown 
in the State of Kerala by the formation of tlie 
popular term known as the 'Mini Front'. I 
suggest to the West Bengal Legislators that the 
formation of a United Front should be possible 
in the months to come. And if it is not 
possible, I depart from the usual stand that I 
had been taking particularly in the matter of 
the President's Rule in West Bengal, in case 
the Legislative Assembly has to be 
dissolved—I have said this within the Con-
sultative Committees and outside and many 
have agreed on that point—after the Presi-
dent's Rule, it should be only as an interim 
administration, that the legislation that is 
initiated on the advice of the Consultative 
Committee or the ordinances issued by the 
President should be of an interim or temporary 
nature. From the way in which we have got to 
impose the President's Rule in many of the 
States, including West Bengal, I depart from 
im former thesis that the legislation should be 
and could be only ol a temporary or an interim 
nature. In the way the President's Rule has to 
be imposed and continued. I would suggest to 
the Consultative Committee and to the Central 
Government that the best interests of West 
Bengal in regard to the proposals for cons-
tructive legislation and its implementation* 
should  be kept in mind, and that the way 



 

[Shri K. Chandrasekharanl 
in which the Legislative Assembly would 
have or could have initiated legislation, in 
the same way ordinances should be issued 
and- legislations of a permanent and funda-
mental nature should be carried on in West 
Bengal for the purpose of ensuring a good 
future for West Bengal. 

Sir, another matter that I would like to 
dwell upon is that—it has often been stated 
in the past—whenever the President's Rule is 
imposed, it should be of the shortest duration 
and at the earliest possible moment mid-term 
elections should be held. But 1 depart from 
that position which the hon'ble Member, Mr. 
A. P. Chatterjee, tells me as the correct 
position. It was a correct position to me also 
but it no longer holds good in the 
circumstances and conditions that exist in 
this countiy in the various States today, 
particularly when we have got into 1970 and 
when we are going to have general elections 
in 1972. It is absolutely essential for the 
purpose of ensuring good results in 
parliamentary elections that general elections 
both to Parliament and to the Legislative 
Assemblies are held simultaneously. I would 
commend to the Central Government—I do 
not know I may change my views in 
future—that if it is not possible at a later 
stage to continue with the Legislative 
Assembly and the Legislative Assembly 
would itself have to be dissolved, they 
should very seriously think of holding 
general elections, whether it be in West 
Bengal or any other State in this country 
hereafter only in 1972 along with the general 
elections. I may be considered as 
unprogressive. But that is the only 
constructive view of things that one can take 
in the existing circumstances and conditions 
in the country. 1 would suggest to the 
Central Government to ensure to West 
Bengal an honest and clean administration. I 
would suggest to the Central Government 
the immediate constitution of the 
Consultative Committee, and although s'uch 
ConsuItati\e Committees are often consulted 
only in regard to legislations, I would 
suggest that so far as West Bengal is 
concerned, particularly in the conditions 
existing today, in the wake of the very 
serious criticism thai has been levelled 
against the permanent administration in 
West Bengal, let the policy matters -in 
regard  to the administration be fllso at 

least informally placed before the r 
of    the    Consultative    Committee.    
Trutnk 
you. 

DR. DEBIPRASAD CHATTOPA-
DHYAYA (West Bengal) : Mr. Vice-
Chairman, Sir, normally President....1 rule is 
not a thing to be welcomed. Bit we have been 
placeJ under unf : circumstances in West 
Bengal and we have to welcome it. And for 
this u any party is to be blamed, that party is; 
the CPKM). Sir, Presidential rule in VJest 
Bengal is not an isolated pherc i non. After 
the fourth general elections, wq had seen and 
have been seeing, ia the 1. t two or three 
years, a series of experin-; anti-Congress 
Governments. It is not an accident that all 
forms of anti-Congress Governments either 
headed by Right reaction or led by pseudo-
Marxists or by crypto-Trotskyites have failed 
an<i -ave been failing one after another. Il s a 
very serious thing. It is a nations! problem. 
And the trend betrays an ur state of affairs in 
the body politic of India. So instead of 
talking gleefully ovet the virtues of Marxism 
or pseudo-MarJiton, we should be very 
vrious about thi-; matter because it poses a 
problem which affects all parties and all well-
wishers of democracy should think seriously 
at t So the situation that we have beer* con-
fronted with in West Bengal is not an 
isolated phenomenon. It is symptomatic. and 
the symptom is that there is a grave 
disease—the disease of blind anti-Congress-
ism in Indian politics. The failure oi the 
Samyukta. Vidhayak Dal experiment or of 
the United Front experiment is /ery 
significant. It is doubly significant jn the 
context of Kerala and West Bengal. 1 am not 
denying, rather I am proud of admitting that 
the political milieu in Kera'a and West 
Bengal is very progressive. In a way, though 
being a Congressman, I was looking forward 
rather hopefully to the results of the 
experiment of the United Front Government 
in Kerala and West Bengal. Being a 
democrat not merely by pmf: lion, as my 
Marxist friends are in the d . distress, but 
really a democrat in practice? I was 
interested in seeing hovv the alternative 
forms of Government, alternative to 
Congress rule, worked in practice. 1 am sorry 
to say that the United Front Governments 
have failed not once but twice arid for no 
faulUof tbe Congress Party either Jn 
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the State or at the Centre, which is often made 
a scapegoat, knowing full well that it is false. 
So you find that this failure of the United 
Front Government has brought out the 
weakness of these self-styled Marxists and 
champions of the proletarians. We have heard 
a long discourse on Marxism. We have heard 
much about the champions of the proletarians. 
But actually those who pose as champions of 
the proletarians are not proletarians them-
selves; they are white-collared people. And 
you know, Sir, that they are leaders r.ot of the 
proletariat, but of the lumpen proletariat. 
Lenin and even Marx said in the thirteenth 
Brumaire that the lumpen proletariat is more 
dangerous and they kill democracy 
(Interruptions.) There are serious problems in 
West Bengal and their problems ought to have 
been looked into. 

SHRI A. P. CHATTERJEE : Sir, he says 
the proletariat of West Bengal is lumpen 
proletariat. 

(Interruptions.) 

DR. DEBIPRASAD CHATTOPADH-
YAYA : I did not say that the proletariat of 
West Bengal is lumpen proletariat. They are in 
the hold of the lumpen proletariat. 
(Interruptions.) We also represent the pro-
letariat because we did not get the 42 per cent 
of the votes from the white-collared people, 
the highly sophisticated, English-speaking 
white-collared people of Calcutta •or. of other 
cities. We also got votes from th6 proletarteit. 
They are no monopolist of the proletariat. 
What sort of monopoly they had enjoyed and 
have been enjoying has been very evident 
within the House because the so-called 
champions of the proletariat, as many as 14 of 
them, are breaking the head of one another and 
claiming all the time that they are the sole and 
whole monopolistic representatives of the: 
proletariat. They know and you also know, 
Sir, that they do not believe what they say 
because they have to say that to satisfy their 
party bosses in Calcutta. 

So, after 11 months, they had to leave, and 
they had to leave for their own fault because 
they clashed with one another. I would have 
been happy if I can join my friend, Mr. 
Krishan Kant, to congratulate the CPI(M) 
friends for practising what they profess. But 
actually there is a lot of gap, I find, between 
their practice and pro- 

fessions. They formed a Government with 13 
other parties. After formation of the 
Govenment, they started telling thj: people: 
"We are the sole representatives of the pro-
letariat; the others are supporters of the 
bourgeois." Even in this House, right under 
your nose Sir, the CPI(M) friends have been 
accusing the other constituent parties of 
having a sort of collusion against them. But 
these very people tried to form a Ministry 
again by encouraging defections. 
(Interruptions.) Before leaving the Govern-
ment they had left behind a trail of devastation 
destruction, arson and looting. They had 
demoralised the police. Thev had demoralised 
ihe civil ser\ice. They had spoiled the field of 
education. In the name of expanding the trade 
union movement, they squeezed out all other 
parties. They squeezed out ihe R.S.P. from the 
tea gardens. They squeezed out Mr. 
Rajnarain's party and Mr. Kalyan Roy's party 
from the coal field area. And to achieve their 
purpose, they have gone to the length of kill-
ing people in cold blood. In civil e'vic; they 
have planted partymen. I do not want to 
accuse people by name, but you would know, 
Sir, if you take the trouble of getting 
information, from the Home Ministry that one 
officer who happened to be my class-mate in 
the Law College in Ca t . has been promoted 
to the post of Joint Secretary superseding the 
claims of many other people. And what is his 
virtue ? His only virtue is that he is very soft 
to Marxists if it suits his promotion purposes. 

(S P.M. 

You know that the D.M. of Burdwan also 
happened to be my class-mate   ... 

SHRI PRANAB KUMAR MUKHERJEE :  
So many class-mates ? 

DR. DEBIPRASAD CHATTOP'DH-
YAYA :    Yes  .   .   . 

SHRI NIREN GHOSH : And that is why 
your party manhandled him in the presence of 
the Governor and do you call it law and order 
? 

DR. DEBIPRASAD CHATTOPADH-
YAYA : I am coming to that, I tell you Mr. 
Niren Ghosh,  , . . 

SHRI NIREN GHOSH :  Your party. 

DR. DEBIPRASAD CHATTOPADH-
YAYA : Just listen to me.    Just four    or 



151      West  Baigul Legislature      [RAJYA SABHA]       (Deh.r.mion of Powers)      152 
Bill. 1970 

[Shri Debiprasad Chattopadhyaya] five 
months back the S.D.O. of Arambagh was 
manhandled by the CP(M)    students and at 
that time Mr. Jyoti Basu... 

SHRI NIREN GHOSH : No. They were 
students.    Everybody knows that. 

DR. DEBIPRASAD CHATTOPADH-
YAYA : No, they were the CP(M) f tudents... 

SHRI A. P. CHATTERJEE : Mrs. Purabi 
Mukherjee's storm-troopers assault-ed the 
District Magistrate of Burdwan in the 
presence of the Congress demonstra-tior. 

DR. DEBIPRASAD CHATTOPADHYAYA : 
And when the CP(M) students manhandled 
the S.D.O., Mr. Jyoti Basu clean chit to the 
students. Mr. Niren Ghosh is unhappy and I 
can understand the cause of his unhappiness. 
So, the police officials, the civil service, have 
been demoralised. The people of the CP(Mj 
call themselves very great champions of 
democratic trade union rights. And what have 
they done ? They have broken, up the police 
associations simply iliey did not agree to play 
in their 

SHRI NIREN GHOSH : You egged on r ;a: 
police organisation because your Government 
was itself. . . 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : Mr. Niren Ghosh, 
please sit down. 

DR. DEBIPRASAD CHATTOPADHYAYA : 
So, they broke up the police organisation. 
They transferred the officials simply because 
they did not agree to do what they wanted. 
Then the Marxists - Unted some police 
officials of their own. have the police 
organisation in their pocket. So, they are 
demoralising the police organisation, they are 
demoralising the administration. . . 

SHRI A. P. CHATTERJEE : Yet, Mrs. 
Parabi Mukherjee addresses those policemen 
here and she now talks of law and order. 

DR. DEBIPRASAD CHATTOPADH-
YAYA : I am not surprised that they are 
unhappy. We understand the cause of their 
unhappiness. They were not happy only with 
the breaking up of the peasants and the    
trade-unionists.    They    took    up 

education. And what have they done in the 
field of education ? They superseded all 
district school boards in West Bengal. Thev 
superseded them because they wanted to plant 
their party cadres there. What-else have they 
done? There was an ex-Judge of the Calcutta 
High Court as Chairman of the Secondary 
Education Board. Simply because he did not... 

SHRI A. P. CHATTERJEE : He is not 
an ex-Judge. 

DR. DEBIPRASAD CHATTOPADHYAYA : 
... agree to oblige them, he was removed from 
there. They took advantage of the Education 
Ministry and they pressurised him and he had to 
leave and resign. Some party people have been 
planted there. And in the last eleven months it is 
a staggering figure that we have of the number of 
school managing committees which have been 
superseded. More than a hundred headmasters 
and headmistresses had to tender their resigna-
tions under duress brought about by the CP(M) 
people. So, in the field of education you will find 
that there has been a reign of terror and you will 
be surprised to learn that many of the sponsored 
college governing bodies have been superseded 
and those have been replaced by some CP(M) 
people. Most of the members arc picked up from 
the CP(M), not even from the other political 
parties, other political parties of the United 
Front. Again, you will be surprised to learn that 
in another college, the Acharya Profulla Chandra 
College. there is a criminal as a member of its 
governing body, against whom there are two 
murder charges. But simply because i he happens 
to be a CP(M) member, he has been included in 
tlie managing committee. I will raise that issue 
later. He has been let loose under the instruction 
of the Home Department of West Bengal and 
under the instruction of the Education 
Department of West Bengal, he has been, made 
now a member of the managing committee; a 
criminal, a known criminal, made a member of 
the governing body of that college. So, in the 
field of education, in the field of police service, 
in the field of civil service, they brought about a 
reign of terror. Now, if this sort of a thing con-
tinues; then, there cannot be a fair Government. 
There cannot be another election. We are not for 
the perpetuation or", the prolongation of the   
President's   rule   for 
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more than what is absolutely necessary. But 
this period of rule should be there rightfully 
and it should be utilised rightfully. We will 
not say that the United Froiit Government had 
not done anything good. They initiated some 
good things. I do not say they did not do 
anything good. But those things should be 
preserved. The land reforms should be 
effected in the rightful manner, in the lawful 
manner, not to boost the morale of one party, 
not to Ihe advantage of one particular party or 
the other, but for the benefit of the poorer 
people of the society, for the benefit of the 
landless labourers. So. we want that all the 
good things that they have initiated should be 
preserved, and the officers of the committees 
that will be formed during this* period must 
be specially instructed to see that these things 
are continued. 

Now, I will try to draw the attention of the 
Home Minister particularly to a few things. 
Firstly, there should be a special 
subcommittee to go into the details in, the 
field of education so that the corruption that 
has been perpetuated and practised by the 
CP(M) people should be weeded out, the 
politically motivated people should be weeded 
out. We want a committed civil service, not a 
partisan civil service. Partisan civil servants 
should be weeded out from, the administration 
of West Bengal. Then, minor irrigation 
projects are a very important thing. From the 
short term point of view, this is the best way 
to serve the people of West Bengal. So, I 
would request... 

SHRI NIREN GHOSH: Do you agree to 
disbanding the civil service and recruiting 
those people who are committed to 
democracy ? 

THE        VICE-CHAIRMAN (SHRl 
AKBAR ALI KHAN) : Dr. Chattopadh-yaya, 
you please finish now. 

DR:   DEBIPRASAD   CHATTOFADH- 
YAYA : Sir, the Government should pay 
special attention to the minor irrigation 
projects so that these things could be im-
plemented. And the last thing I would wish to 
say is that to restore the people's faith in 
democracy, to restore the people's faith in law 
and order, a judicial inquiry should be ordered 
so that the charges of murder, looting and 
arson that have taken place during, the last 
eleven   months?   could   be 

thoroughly inquired into. I want to say that it 
is true that many CP(M) workers have also 
been killed. It is true, bur whether this 
lawlessness was encouraged mainly by the 
CP(M) or by other parties, should be 
thoroughly inquired into. The people not only 
of West Bengal, but of India as a whole, have 
a right to know as to who is wrona tnd those 
culprits should be brought to book and the 
people's faith in democracy should be 
restored. And this can be restored only by a 
thorough, comprehensive, judicial inquiry 
before which all people can freely and 
fearlessly testify including my friends, Mr. A. 
P. Chatterjee and Mr. Niren Ghosh. 

SHRI KALYAN ROY: Mr. Vice-Chairman, 
Mrs. Purabi Mukherjee is quite justified to feel 
indignant because so long they ruled West 
Bengal on the entire support of the Bara 
Bazaar, the Clive Street, the Jute Press, the 
mine-owners, the textile millowners and 
others, but lately the Clive Street, the Bara 
Bazaar, the Jute Press, all these coal-mine 
owners, all these textile mill-owners, have 
switched over their loyalty to the Communist 
Party (Marxist) who are getting more money 
today from them than the big monopolists give 
perhaps to the Swatantra Party. And, Sir, 
unfortunately that is exactly why they were 
sick of these people, sick of the United Front, 
and murdered it. I would say, they murdered it 
exactly as King Duncan was murdered in the 
night. And in the morning who shouted most? 
Lady Macbeth. So, here the CP(M) people 
played the part of Lady Macbeth after 
murdering the King. 1 would now like to give 
you a quotation from Shakespeare... 

SHRI    A.    P.    CHATTERJEE:    Why 
Shakespeare ?   Topsyturvy. 

SHRI KALYAN ROY: Better Shakespeare 
than Dr. Zhivago. I will quote from 
Shakespeare— 

"His words fly high but his   thoughts 
remain low." 
Sir, how many political murders took place 

in 9 months ? The CPM wanted to suppress 
and conceal the figures and some other 
reactionary parties wanted to exaggerate the 
figures. The Communist Party (Marxist) in 
collusion with the corrupt police officers 
pampered bureaucracy and some of their 
officers were utilised by Mr. 
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[Shri Xalyan Royl Jyoti Basu. I request the 
Home Minister out how many political 
murders took place. Is the number 197 
according to Mr. Harekrishna Konar in the 
three moothr, of October, November and 
December c? is the number 900 in 12 months 
? tvhat I would like to know from the Home 
Minister. Sir, it is true that some of the 
corrupt police officers were pampered by Mr. 
Jyoti Basu. Then I would like to submit that 
under the President's Rule which is going to 
be conducted through the Governor there 
must not be any witch-hunting of good and 
honest officers in the name of weeding out 
those who were the tools of the CPM. There 
must not be any witchhunting of those 
officers who tried to implement land reforms 
and who tried to help the labour. 

My second point is that we do not want 
protection from Mr. Chavan's police; we 
have rejected it. But Mr. Jyoti Basu is en-
joying police protection which is given by 
Mr. Ciisvan. And Mr. Jyoti Basu is very 
proud to get this assistance from Mr. 
Chavan's police. At the same time Mr. Ajoy 
Mukherjee has rejected any police protection 
which the CPM leaders like Mr. Jyoti Basu 
have accepted. (Interruptions) You may not 
give as much police protection, to Ajoy Babu 
as you are giving to Jyoti Babu but give at 
least some protection to him so that he is not 
murdered. I say this because we have not 
forgotten that lasi year in the month of 
August when Mr. Ajoy Mukherjee was going 
to address a meeting, there was an attempt to 
murder him in the Nadia district. We 
demanded an enquiry but no enquiry was 
held. Then, Sir, the Home Minister says that 
on the 18th March 248 Naxalites were 
arrested by Mr. Jyoti Basu's police. Are they 
still rotting in jail or have they been released 
? I know Mr. Chatterjee is very proud of this. 

(Interruptions) 

Then, Sir, I must also mention one thing 
more. Mr. Partha Sen, a student of the 
Durgapur Engineering College, was arrested 
yesterday and he is in the lock-up. He said "I 
had been arrested by the police of Durgapur 
under instructions from Mr. Dilip 
Mazumdar, a CPM MLA." And the CPM 
police are still arresting the workers of the 
other parties of West Bengal.   The 

CPM and the police are still going hand in 
hand arresting the workers of the qthev 
parties. Sir, last time the Governor,in ^is 
Address said that he would give cheaper and 
quicker justice to the people. In .this 
connection I may submit that the Calcutta 
High Court is notorious because there is a 
huge accumulation of cases. What steps are 
they going to take to clear up those arrears 
and what decision are they <>uin.s to take 
regarding the post of the Chief Justice of 
Calcutta which has been hanging fire for the 
last eight months ? Are .they going to 
confirm the acting Chief Justice or are they 
going to find another man -for the post ? 

Sir. regarding education I do not,want to 
say anything more. I would only read out 
what Mrs. Ua Mitra (CPI), who -has spent 9 
years in Pakistani jail and 4 years in the 
Congress jail—she is also a -leader of the 
teachers' movement—has to 6ay. She says : 

"Relations between the teachers and the 
taught had deteriorated, education had not 
been expanded according to Ihe U.F's 
programme and the Minister said one thing 
in the Cabinet and a completely different 
thing elsewhere She said that the managing 
committees of about 300 schools had been 
dissolved and CPI (M) members were 
appointed as their administrators. Similar 
steps had beer. taken in respect of 
governing bodies of sponsored colleges. 
The Education Department was moving in 
accordance with the CPI (M)'s directives." 

This is the achievement of which Mr. 
Chatterjee is proud. That is why I say tliat the 
United Front refused to be a tool of the CPM  
and therefore  they killed it. 

My last point is this : Six young men while 
they were trying to enter the Ranji Stadium to 
see the cricket match, they were trampled to 
death and the Home Minister refused to 
institute an enquiry. And Mr. Jyoti Basu is an 
honourable man. After several protests from 
all the parties an enquiry committee was set 
up by Mr. Justice K. Sen and the first finding 
of that committee regarding the Ranji 
Stadium proved the inadequacy of the 
arrangements of the authorities of the 
Calcutta police. And Mr. Chatterjee is proud 
of it. (Interruption) Mr. Jyoti Basu did not 
take 



 

any 6t;p^ because he was shielding the ppU^-, 
officers. Now alter this enquiry what steps are 
you going to take in respect of tbo;-.: police 
officer? who were found guilty !«• I - 
Committee set up by the United Proc-: .-.ind 
following thai thing, are you going to set up a 
bigger stadium in Cal-bich was contemplated 
by the ex-Chie? Minister. Shri AJoy 
Mukherjee? 

, Sir, the Governor -.aid in his speech before 
the Assembly that the United Front oring the 
feasibility of giving un-enpiciment relief. 
What steps are you gotn; to take about this ? I 
have written J letter Io Shri Chavan, the Home 
Minister. My letter is dated 27th January and 
I got a reply from him dated 30th January that 
he has received the letter. You will be 
shocked to hear what happened under the 
regta-; ot Mr. Jyoti Basu. We and the CPM 
fought together when there were strikes in Ac 
jute mills, in the engineering factories and ia 
the textile mills. Even the INTUC HI. ith us. 
Whatever we could do we did together. But 
what did you do ? Sir, you know that the 
UPSC went to Calcutta to interview senior 
Government officers to select one IAS officer. 
And what happened ? The CPM selected one 
officer, Shri S. M. charya, who had 
manipulated the records. His appointment 
date, his confirmation date, they were all 
falsified and that false picture was presented 
before the UPSC and he was selected 
immediately. All (filer senior officers went 
and Drotested to the Home Minister and the 
Chief Minister. I want to know from them 
whether they have finally confirmed Mr.# S. 
M. Bhattacharya, who falsified al! the records 
in that post or they are going to review the 
case. Lastly, Sir. I would request that the 
President's Rule should not be used to shield 
tlie people who are actually guilty: they 
should be taken to task and those who are 
honest should be helped and protected. For 12 
months Mr. Chatterjee, Mr. Monoranjan Roy, 
Mr. Niren Ghosh and other members of the 
CPM thought and behaved themselves like 
Home Ministers. 

SHRI MONORANJAN ROY: On a point 
of order, Mr. Vice-Chairman, Sir. Mr. Kalyan 
Roy told this House... 

SHRI KALYAN ROY : On a point of 
order, Sir. The hon. Member has not pro-
dousced my name correctly. I refuse to attow 
my name to be twisted liffe this. 

SHRl MONORANJAN ROY: You have 
seen. Sir, that he told this House that two of 
the members of the CPI (M), Mr. Niren 
Ghosh, and Mr. A. P. Chatterjee, spoke for 
three hours. What en exaggeration! What a 
lie! Now his whole speech can be judged 
from that lie itself. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Please sit down. There is no 
point of order. 

SHRI A. P. CHATTERJEE : A small point 
of order. Sir. Mr. Kalyan Roy said that we are 
lower CP (M) members. Au far as the CP (M) 
is concerned, we are all same, there being no 
lower members end. higher members. In our 
party there are co higher members and lower 
members. All are equal. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : There is no point of order. 

SHRI VIDYA CHARAN SHUKLA : Mr. 
Vice-Chairman, Sir, this has been a rather 
exciting debate and the tempers have been 
frayed in various sections of the House. 

Sir, we have in this House debated' the 
West Bengal situation twice before, once 
when we were discussing the approval of the 
Proclamation that was issued by the President 
and second when the West Bengal Budget and 
the Appropriation Bill were before this 
House. So we thought that when this Bill to 
confer on the President ' the power of the 
Legislature of the State of West Bengal to 
make laws came up before the House there 
would be a short debate. But it is apparent that 
all the political controversy between the 
various partners of the United Front of West 
Bengal' was sought to be discussed here. I do 
not want to go into all that, but I can assure 
the hon. Members that whatever points have 
been raised here which need the attention of 
the Home Ministry would be carefully sorted 
out of the debate and we shall take whatever 
action is possible or is appropriate. 

SHRI BHUPESH GUPTA : Special com-
mittees. 

SHRI VIDYA CHARAN SHUKLA: All 
suggestions. We shall take all the action that 
may be necessary. I want to patticu- 
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I Shri Vidya Charan ShuklaG lady" refer to 
one suggestion that Shri Kalyan Roy made. 
That is one of providing security* guards to 
Shri AJoy Mukherjee and we shall 
immediately take steps regarding this matter 
to see that no harm comes to him. 

SHRI NIREN GHOSH : We agree, but we 
do not accept security guards from you. Our 
party does not accept security guards from 
you. 

SHRI A. P. CHATTERJEE : We rely upon 
the people. 

SHRI KALYAN ROY : We agree that 
security guards should be provided to Shri 
AJoy Mukherjee. (Interruptions) In all these 
years Mr. Niren Ghosh has increased neither 
in height nor in maturity. 

SHRI VIDYA CHARAN SHUKLA : Sir, 
.in the previous two debates I have already 
spelt out the direction that we wish to give to 
the administration during Presi-dent'sTule in 
West Bengal. We would invite suggestions 
from hon. Members and we hope, that the 
committee that would be formed pursuant to 
the passing of this Bill in this House will be a 
useful forum to receive suggestions from 
various Members, and we shall try to hold as 
many meetings as possible of this committee 
so that matters relating to West Bengal... 

SHRI BHUPESH GUPTA : It may be 
difficult for the big committee to meet often. 
Therefore I have suggested that there should 
be at least three small sub-committees, which 
can more frequently meet and deal with the 
special matters—I have mentioned—on behalf 
of that committee. 

SHRI VIDYA CHARAN SHUKLA : This 
is not the usual practice and I do not think this 
would be necessary. When we form this 
committee, we shall meet as often as necessary 
and we shall discuss these matters, and I hope, 
during the deliberations of this committee, Mr. 
Bhupesh Gupta will be satisfied that, 
whenever there is a need to ventilate any 
particular grievance, or bring any particular 
matter to the notice of the administration, it 
would be possible to do so, and therefore it 
would not be necessary to have sub-
committees of this parliamentary committee. 

Without saying much, Sir, about the other 
matters that have been raised I would request 
the House to accept this Bill. 

SHRI    BHUPESH    GUPTA :  Il 
possible to deal with all the matters if we have 
just one big committee and so I have made the 
important suggestion that the big committee 
may split itself into various subcommittees 
and the small sub-committees may deal with 
the special matters assigned to them—I have 
suggested the special matters that may be 
entrusted to the three subcommittees. I would 
still request . the Government to consider the 
suggestion rather than categorically reject it. 

SHRI VIDYA CHARAN SHUKLA:-1 am 
not rejecting anything out of hand. What j am 
suggesting is that it would not be necessary. 
(Interruption!)) I have neither rejected it nor 
accepted it. I have only said that when the 
committee is formed and starts working, Mr. 
Bhupesh Gupta will be satisfied and he will 
know that this committee, which we are 
forming now, would be sufficient to meet all 
the aspirations and. demands of the hon. 
Members. Therefore, Sir, I would request this 
hon. House tra accept this Bill. 

THE        VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : The question is: 

"That the Bill to confer on the President 
the power of the Legislature of the State of 
West Bengal to make be taken into 
consideration." 
The motion was adopted. 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : We shall now take up the 
clause by clause consideration of the Bill. 
There are no amendments to Clause 2. 

Clause 2 was added to the Bill. 
Clause 3—Conferment on the President of 
the power of the State Legislature to make 
laws 

THE        VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : There are three 
amendments to clause 3. They may be moved. 
I shall put them to vote and give the movers 
chance to speak at the third reading stage. I 
take it that it is all right. 

SHRI NIREN GHOSH : I move : 

1. "That at page 2, lines 6-8 far the words 
'consisting of forty members of the House 
of the People nominated by the Speaker and 
twenty members of the Council tf States 
nominated by the Chair- 
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man' the words 'consisting of all the 
members of Parliament from the State of 
West Bengal and twenty-five other mem-
bers ot the House of the People nominated 
by the Speaker and fifteen other members 
of the Council of Stales nomi nated by Ihe 
Chairman' be substituted. 
The question was put and the motion was 

negatived. 
SHRi JAGDISH PRASAD MATHUR 

(Rajasthan) :   I move— 
2. "Tha! at page 2, line 5, the words 

'whenever he considers it practicable to 
do so' be deleted." 

3. "That at page 2. line 8. after the 
word 'Chairman' the words 'along with 
il! 'he members of Parliament from the 
State of West bengal' be inserted.'' 
J he Questions were put. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : The Noes have it, the Noes 
have it, the Noes have it. 

SHRI  NIREN   GHOSH :  Division. 
THE VICE-CHAIRMAN        (SHRl 

AKBAR ALI KHAN) : All right; those who 
are in favour of the amendments nuiv please 
rise in their seats. 

SHRI NIREN GHOSH : No, no. 
THE       VICE-CHAIRMAN (SHRI 

AKBAR ALI KHAN) : It is according io the 
rules. 

SHRI BHUPESH GUPTA : You are asking 
us to rise on an amendment. We do not know 
what that amendment is. Let him at least 
explain. 

SHRl NIREN GHOSH : i have also not 
been  able to explain my amendment. 

SHRI A. P. GHATTERJEE : I want a 
Division to see who are the Members who 
vote against ti^e proposition that all the 
Members of Parliament be included in the 
Committee. 

SHRI BHUPESH GUPTA : Sir, I myself 
said that, i would like that argument when the 
Ministry was to be formed. Let him form the 
Ministry and then we will see who will vote 
against the Ministry. Tt is not necessary. Tf 
you put the amendment to vote.. . 

SHRI NIREN GHOSH : We want a 
Division. 
21RSI70—6 

SHRI  PIT AM BER  DAS:    Sir,    it    is 
rather strange that the mover of the amend-
ment does not insist on a Division but others 
are insisting. 

SHRl NIREN GHOSH : What of that ? 
SHRI A. P. CHATTERJEE : Once it is 

moved it becomes the property of the House 
and anybody can demand a Division. 
SHRI PITAMBER DAS : But, Sir. there is    a   
practice!    difficulty   about   Division. Alt the 
new Members have not been allot-its. How 
will they vote ? 

SHRI BHUPESH GUPTA: My suggestion 
is this. We can, still make a request io Mr. 
Mathur that in view of the difficulties that we 
are facing, mechanical and otherwise, he 
should not press. 

SHRI NIREN GHOSH : But that does not 
depend upon him. 

SHRI PITAMBER DAS : For Mr. Bhupesh 
Gupta's information I may tell hirn ihut the 
mover ol the amendment is not insisting on 
Division. 

SHRI BHUPESH GUPTA : Then may I 
appeal to Mr. Niren Ghosh that he does nol 
insist ? 

SHRI JAGDISH PRASAD MATHUR: All 
right; let it he voted upon. 

SHRI A. P. CHATTERJEE : I think we 
are arguing in a vacuum. He has asked for 
Division. 

(Interruptions) 
THE VICE-CHAIRMAN        (SHR! 

AKBAR ALI KHAN) : All right, 1 have 
ordered Division. 

The question is : 
2. "That at page 2, line 5, the words 

whenever he considers it practicable to do 
so' be deleted." 

(The H"use  then divided) 

THE VICE-CHAIRMAN (SHRl 
AKBAR ALI KHAN) : Ayes.....................13, 

Noes..............................  33 
AYES 

Chatterjee, Shri A. P. C'haudhary, 
Shri Ganeshi Lal Chavda, Shri K. 
S. Ghosh,  Shri Niren Kemparaj, 
Shri B. T. 
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Mathur, Shri Jagdish Prasad 
Mallikarjunudu, Shri K. P. Mitra. 
Shri P. C. Narayanappa, Shri 
Sanda Roy, Shri Monoirmjan 
Suit,  Shri S. M. Sherkhan, Shri 
Yashodn Reddy. Shrimati 

NOES 

Anand Chand.  Shri 
ChaU m,  Dr. Debipravid 
Dikshit,  Shri Jagdish Chandra 
Dikshit, Shri llmashankar GujraL. 
Shri J. K. Jagat Narain. Shri lairamdas 
Daulatram, Shri K'haiian, Shri R. P. 
Kothari,  Prof.  Shanti Krishan  Kam, 
Shri 

: Jadevi Talwar, Dr.   (Mrs.) 
Mehta, Shri Om Mishra, Shri L. N. 

' i  Ram,   Shri Panda. 
Shri Brahmananda Patta,  
Shri N. 

istba, Shri M. 
ddy, Shri Nagi Salig Ram, Dr. 

Samuel,  Shri M. H. Satyavati Dang, 
Shrimati Sharma, Shri Anant Prasad 
Shukla, Shri Chakrapani Shukla. Shri 
M. P. Singh, Shri Dalpat Singh, Shri 
Sultan Sinha, Shri Awadheshwar 
Prasad Sinha, Shri R. B. Tiwary, Pt. 
Bhawaniprasad Usha Barthakur. 
Shrimati Varma, Shri C. L. 
Venkateswara Rao, Shri N. Yajce, 
Shri Sheel Bhadra 

The motion was negatived. 

THE VICE-CHAIRMAN       (SHRI 
AKBAR ALI KHAN) : The question is : 

That at page 2, line g, after the word 
-Chairman' the words 'along with all the 
members of Parliament from the State of 
West Bengal* be inserted." 

The motion  wets negatived. 

THE       VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : The question is : 

"That clause 3 stand part of the Bill." 

The motion was adopted. 
3 was added to the Bill. 

I ntu ting Formula and the 
Title were addi,! to the Bill. 

I VIDYA CHARAN SHUKLA : Sir. I 
move : 

"That the Biil  be passed." 

The question was proposed, 

SHRI  NIREN GHOSH:   Sir.... 

HH. VICE-CHAIRMAN       tSHkl 
AKBAR ALI KUAN) :  Five minutes only. 

! NIREN GHOSH: Why 5 minutes ? 
You cannot be partisan; that is bad 

I u i ol II i would like to make the 
poinl that I have nc\ in ihe post- 
independei I India during this benign demo 
cracy under tlie President's rule a District 
Magistrate    is  manhandled    by an  unruly 

igress    crowd in the presence    of the 
o ernoi   ind the Governor remains silent. 
The enti,; hatever the Con 
done is most shameless and most inhuman 
throwing overboard all canons of normal 
behaviour. This was clone under the pressure 
and instigation of the < ongress crowd and die 
Governor sits silent and does not even 
condemn it. 

SHRI LOKANATH MISRA : It was your 
recommendation. 

SHRI NIREN GHOSH : It is the most 
shameful spectacle that I have ever seen. 
Our party never stands to I racy. 

he bureaucrats who can toe their line 
are good and the bureaucrats who stand for 
the 32-pOint programme of a duly constituted 
Government arc bad and they must be weeded 
out. It is something new. The people will 
learn something this. 

SHRI ANANT PRASAD SHARMA: 
Those who support' you are  not    bureau- 

IIIF       VICE-CHAIRMAN (SHRI 
BAR ALI KHAN) :    No interruption, 

Mr. Sharma. 

SHRI NIREN GHOSH: This is the first 
time tliat I have heard it. Let me go on. The 
campaign that lias been run by the 
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people, in the same voice, is now done jointly 
by the Syndicate, the Jan Sangh, the 
Swatantra, Mr. Bhupesh Gupta, Mr. Rajnarain 
and that side and it is a wonderful thing in 
history. That side and in unison with the 
monopoly press, it is done, i   wil! cite two 
instances. 

THE       VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : In the Third Reading 
instances are not cited. 

SHRl NIREN GHOSH; The Statesman' 
came out with a report, with banner headlines, 
that a couple were coming out from a cinema 
after nine o'clock. The lady was spirited away. 
The husband was told that she would return 
48 hours later and then after 48 hours she was 
returned to a hospital ward. That was the 
caption on the iroot page, as if that was the 
most important, single news of that day. When 
the police investigated it, they found no trace 
of the story. It was absolutely concocted. 
Now, you can imagine what effect it can 
produce in the public mind. 1 say that a hate 
campaign was unleashed in this way and I am 
sorry, Mr. Rajnarain, who professes socialism, 
joins this hate campaign. 

SHRI LOKANATH MISRA : Socialism is 
synonymous with murder. 

SHRI NIREN GHOSH : It was investigated 
and found that it was completely a lie. Then, 
the paper was asked : "Have yon verified the 
news ? Who is this couple ? What are the 
names of this couple ? At least you should 
know them. You may not give the name of the 
informer under the press decorum or 
propriety, but when you published this news, 
you ought to know who this couple are and 
what their names are." But they said : "We 
have no responsibility to verify the news 
before publishing it." I do not know whether 
the Press Council can take note of it, but the 
effect was magical, It spread all around 
Calcutta within a few hours. The next day 
they came out saying that the pan shops were 
not frequented after 10 p.m. because it had a 
magical effect. Tin's is the height of irres-
ponsibility. I do not know whether the Press 
Council is not seized of the matter. I place it 
before Parliament and this is the paper that 
runs the campaign. 

 

SHRI NIR1-.N GHOSH: You institute a 
judicial inquiry.  I have no objection. 

SHRI A. P. CHATTERJEE : It is just like 
Mr. Rajnarain saying that four trucks of 
blouses and three trucks of petticoats were 
found. 

SHRI NIREN GHOSH : Secondly, I take all 
the papers that belong to Mrs. Purabi 
Mukherjee's party, viz., the Amrita Bazar 
Patrika, Jugantar and also the Syndicate paper 
tlie Hindustan Standard and Ananda Bazar 
Patrika. All the national and international 
news were shoved to the background and they 
carried the front-page news saying that in 
Burdwan there was a high family and they had 
a fourteen-year old girl. The insinuation was 
that the CPI (M) and their supporters raped 
her. She lost consciousness. She went to 
Burdwan and came to Calcutta and with all 
sorts of juicy analysis the front-page news was 
carried. Just imagine a paper with a circulation 
of two lakhs gives this as the frontpage news 
or the first-page news with all sorts of 
insinuations and all that. Then, we tried to find 
out how they could do it. The girl was taken 
by the police to the Governor. It is imder the 
President's rule. It was not under the UF 
regime. Then the girl says : "i have never lived 
in Burdwan." Their family lived in Budge 
Budge. She was just oppressed by her father 
and that was why she had left that place. That 
is the standard of journalistic honesty and this 
sort of campaign has gone on for six months. I 
am sorry that the CPI and their comrades do 
not have a word to say about these things. 
They are silent. It is peculiar. And that is how 
the hate campaign was unleashed and that is 
how the climate was created when an attempt 
at the political assasination of comrade Jyoti 
Basu was made. Otherwise, it could not be 
made. Then, Sir, I would like to say this, t do 
not want to reply to all the two or three 
charges, j only want to say that all the other 
partners who had held portfolios—r-I did not 
want to say it in the House and in 

 

SHRI NIREN GHOSH : It is a lie. The 
police investigated it. Everybody investigated 
it, but no trace of it was found anywhere. 
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[Shri Niren   Ghosh] 
public, but since they thought it fit to do so, 1 
do so—had a large number of their own 
proteges. Mr. Sushil Dhara had. 

SHRI PRANAB KUMAR MOKHER-JEE 
: I raise an objection. On a point of order.. . 

SHRl NIREN GHOSH : An officer 
drawing a salary of Rs. 500—1 do not want 
to name him—was appointed on a salary of 
Rs. 4,000. 

SHRl PRANAB KUMAR MOKHER-
JEE: I rise on a point of order. Only a few 
hours back Mr. Deputy Chairman was 
advocating that a person not present in the 
House should not be named because he 
cannot defend himself. This House was 
strongly advocating ihat a person not present 
in the House should not be named, but again 
he has mentioned the name of another person 
who is not here to defend himself. 

SHRI NIREN  GHOSH :  All right. 
THE       VICE-CHAIRMAN
 (SHR
I 

AKBAR  ALI KHAN) :  Please finish. 
SHRI NIREN GHOSH : I am finishing. 

They have said three or four cases... 
THE       VICE-CHAIRMAN(SHRl 

AKBAR ALI KHAN) : You need not go into 
the details in the Third Reading. 

SHRI NIREN GHOSH : The C.P.I, also 
referred to the Burdwan incident. 1 would ask 
you, why did you not take action against the 
Sain brothers ? They were armed with guns, 
spears and swords, and they attacked a 
procession. Why are they silent on that point? 
Why is Mrs. Purabi Mukherjee silent ? Are 
they truthful ? They armed themselves and 
they attacked the procession. That procession 
was dispersed. Some of them were seriously 
wounded. Only when another procession was 
taken out in the village, there was a furore. I 
never have approved of killings and murders, 
,but why are they particularly sup-presing the 
fact that an unprovoked and peacerul 
procession was attacked with guns and swords 
by the notorious goondas and the person who 
was not supposed to be in Burdwan, under a 
court injunction was there, one of the Sain 
brothers. They are hiding all these facts. I am 
grateful to Shri Rajnarain that he admitted that 
his party and supporters had committed 
murders... 

 

SHRl   NIREN  GHOSH: You   said   ia 
self-defence. I never bring those things here. 
Because they do it, I am compelled to reply. 
In tbe larger number of cases, unprovoked, 
they did it, and there is no doubt about it. 
Also 1 would again ram home this point. 
None of them of the constituent parties of 
the United Front represented here would 
rebut my point thai they tried to form a mini-
front with the direct and indirect support of 
the ruling party, and Shri Sushil Dhara has 
gone on public record that he did it. We 
found he called one R.S.P. leeder four 
months ago and said, "you join me". I give 
this information. They formed that mini-
front excluding the C.P.M. They speak of 
the United Front. That is how they disrupt it. 
They have not been able to answer a single 
charge. We did not ask them to leave the 
Front. We still say that if the Bangla Con-
gress rescinds the resolution and comes back 
to the United Front, everything can be 
discussed. In all cases of violence, almost 90 
per cent of the cases, they together have 
committed the greatest number of killings, 
65 out of 95, and 20 more on the 17th 
March. They have avoided that. Why ? They 
did not discuss with the United Front. Why ? 
Because then they would have been found to 
be guilty. 

They said that the administration was used 
in our favour. The administration was used 
in their favour because otherwise n> those 
cases their supporters and other persons 
would have to be arrested. Shri Jyoti Basu 
did not do it without the consent of the 
United Front. They complain that the 
administration was used in our favour. So, 
that is how they stand. Despite that I would 
say that if the Bangla Congress want to 
come back, they can come back. We would 
say that we are prepared to settle those 
things. But T want to place it on record that 
they could not answer the mosl important 
and salient points of this thing. All of them 
should answer. 

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, since you have allowed a debate, 
a little debate will take place. It cannot be a 
monologue*.. 
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THE       VICE-CHAIRMAN (SHRI 
AKBAR    ALI      KHAN) :    Mr.    Jagdish 
Prasad Mathur. 

 

 

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, since you have started a debate, 
others will also say a few words. My friend 
Mr. Niren Ghosh, has been needlessly harsh in 
saying everything. After all Shri Dahyabhai 
Patel, our friend, has been extremely kind to 
him. He has not interfered with him at all. He 
has not objected to his speech; he has enjoyed 
it; it may be he has his own reasons. But 
surely we are to blame, not Shri Patel. My 
friend, Shri Misra, and others in these benches 
have also significantly kept quiet today. 
Surely they had not disturbed our friend, Shri 
Niren Ghosh, or his party spokesmen. 
Therefore, you draw your own conclusions. 

(Interruption) 

THE       VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) :  Be brief. 

SHRI BHUPESH GUPTA : If they are 
interrupting, I am not a man who sits without 
having his say. But one or two points need 
clarification. 

Mention has been made of the Burdwan 
District Magistrate. I make it very clear that 
even if I have very serious reports about his 
conduct, dereliction of duty and all the rest of 
it, I would not like any Magistrate to be 
treated in this manner. 

SHRI MONO RANJAN ROY : Mr. Vice-
Chairman, how long shall we have to sit ? Are 
we going to go on like this again and again ? 
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THE      VICE-CHAIRMAN (SHRI 
A KB AR ALI KHAN) : We are finishing. 
Please sit down. 

SHRI KU.YAN ROY : His eyes are open 
but his senses are shui. 

SHRI BHUPESH GUPTA: 1 would like to 
hear Mr. Monoranjun Roy; he is ray good 
friend. But there is another friend sitting 
there, Shri Kalyan Roy. 1 would also like to 
hear him. Regarding the Magistrate affair, I 
think I would not support such beating up of a 
Magistrate in a situation like that. This is not 
our policy. I think we should deplore that, [f 
we have any grievances against Magistrates, 
we shall take them up with the appropriate 
authorities and have them settled. It is not 
right Ior anyone to go and beat up Magistrates 
and officials in this manner. This practice we 
do not follow, as it has heen done. But one 
thing I expected even in the course of the 
discussion. 
I am not holding any brief for Sain brothers or 
whatever they are. If they are hooligans, if 
they are anti-social people, if they had done a 
wrong thing, they should be condemned. 
Sometimes people die in clashes, clashes 
between various parties, various organisations. 
It so happened that they were killed in their 
house, in their kitchen. People entered their 
house and murdered, slaughtered them in a 
very cold-blooded manner before the very 
eyes of their mother. That is what I object to. 
This kind of murder should not be committed. 
As my friend said, even a goonda is not to be 
murdered like that. That is the thing. It is 
cruel, it is inhuman, it is brutality to kill 
children before their mother. [ came to 
Communism when I was in jail. If 1 knew by 
reading Marxist literature that such is the way 
people are to be killed by Communists, 
perhaps I would not be a member of the 
Communist Party. I have known that 
Communism have shown marvels of heroism, 
fn the Vietnam fighting today never can you 
find a single example of Communists entering 
the House, slaughtering the children before 
their mother and smearing the mother's 
forehead or body with the blood of her 
children. 

7 P.M. 
Never does Communism permit it. What 

pains rae is the fact that the name of Com- 

munism is sought to be tarnished in this 
manner. I tell you, Sir that our great teachers 
taught us to be revolutionaries but never 
taught us to be assassins of this type. That is 
what I am saying. If Mr. Niren Ghosh 
expresses regret, I would be very happy. But 
do you know what Mr. Hare Krishna Konar 
for whom I have personal regard said at the 
Maidan meeting on tlie 17th or 15th of March 
? that he is not only not ashamed of what 
happened inside that house, but he is proud of 
it. That is what he said. 

SHRI NTREN GHOSH : He did not say 
that. 

Interruptions 

SHRI BHUPESH GUPTA : It is reported in 
all the papers.. . (Interruptions) I am very 
sorry. I checked up all the Bengalee papers. I 
went through them and I found repeated 
references to Mr. Hare Krishna Konar. 

SHRI MONORANJAN ROY: He is being 
mentiosed and I have already pointed out that 
it is an absolute lie. 

SHRI BHUPESH GUPTA : I will produce 
all the paper cuttings. And has the Marxist 
Communist Party uttered a single word of 
official regret ? When Mr. Pro-mode Das 
Gupta, the Secretary of the Party and a 
Member of the Politbureau. was approached 
by the pressmen whether he regretted over this 
incident, do you know what he said ?—"What 
can they do ? Naturally, they entered into the 
house." 

SHRI NIREN GHOSH : Have you ex-
pressed any regret ? We have sent  letters 
to    the    Governor that ____ (Interruptions) 
You are doing two things. You are sup-
pressing the fact that you attacked deli-
berately. You are doing so. We have never ... 
(Interruptions) Secondly, in human sawders 
your party has committed. But you never 
uttered a word of condemnation about them. 

SHRI BHUPESH GUPTA : Sir, If they 
have expressed regret, I am very happy- I will 
not.. . 

SHRI NIREN GHOSH : You have not 
expressed regret for what you have done. You 
cut the body to pieces—that is what you have 
dane—and threw it into the fire. 
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SHRI BHUPESH GUPTA : The hon. 
Member should know that a young boy was 
chased by the followers of the Marxist 
Communist Party. He went into a house. He 
was asked to come out... 

SHRI NIREN GHOSH : You are so 
much... 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : You finish now. 

SHRI BHUPESH GUPTA : You control 
him. 

THE        VICE-CHAIRMAN(SHRI 
AKBAR ALI KHAN) : You finish in five 
minutes. 

SHRI BHUPESH GUPTA : You control 
him. I am not arguing. I should tell this— 
what hurts me.;. 

SHRI MONORANJAN ROY : It is not 
right. 

SHRI BHUPESH GUPTA : A young man 
entered the house. He was chased by a 
Marxist Communist group. He was asked to 
come out on the assurance that no harm will 
be done. But when he came out, a nail was 
driven through his head and he was attacked 
by brickbats.'.. 

SHRI NIREN GHOSH : What about hit-
ting. .. 

{Continuous interruptions) 

THE       VICE-CHAIRMAN (SHR* 
AKBAR ALI KHAN) : You must finish. 

SHRi BHUPESH GUPTA : I am finish-
ing. 

Therefore, let us not go into that story. 
Only, as I said, my friend wanted my re-
action about it, about Burdwan. j gave it. If 
these stories are incorrect, we would all be 
happy; if they are correct, there is reason to 
be ashamed of it. 

SHRI MONORANIAN ROY : If this is 
incorrect ? 

SHRI BHUPESH GUPTA : Mr. Roy 
should know—j hope I shall not live in a 
party which perpetrates the crime as was 
perpetrated in the Burdwan house, if we 
had done such things.  

SHRI NIREN GHOSH : You have done 
more than that.. . 

(Interrputions) 
{Time-bell rings) 

SHRI BHUPESH GUPTA : Finally, Sir, it 
is no use trying to shout me out. Mr. 
Monoranjan Roy knows very well that I am 
not a man to be silenced. You may use a 
bomb to make me silent. Until you have used 
it, this voice wiH not be silenced. You will 
have to have a revolver or a pistol or a bomb 
to make me silent. Ask your friends to shoot 
me down in the streets of Calcutta and you 
can silence me, not before that. 

SHRI  NIREN   GHOSH :  Oh !   ho ! 

SHRI BHUPESH GUPTA : You cannot 
silence me by interruptions. 

It has been said again and again to make 
out as if we are all bad people condemning 
the Marxist people. Is there a   single   all-
India   party,   the   P.S.P.   the 
D.M.K, and the other parties... 

SHRI A. P. CHATTERJEE : I know; 
naturally there will be all sympathy for the 
Sain brothers. 

SHRI BHUPESH GUPTA : Sir. I should 
be allowed to finish without interruptions. T 
would have finished by now. But if these 
people interrupt me... 

THE        VICE-CHAIRMAN
 (SHR
I 

AKBAR ALI KHAN) : Please finish. 

SHRI BHUPESH GUPTA : You do not 
interrupt me again. These people have in-
terrupted me, it is enough. You need not 
interrupt. 

All I say is, now the position is quite 
clear. I think the matter has been discussed. 

SHRI A. P. CHATTERJEE : Anti-social 
elements. 

SHRI BHUPESH GUPTA : Again he is 
talking—a chatter box. Again he is inter-
rupting. You can understand—the House 
wiH continue. I am not going to resume my 
seat as long as I do not finish, without being 
interrupted. Sir, I know them. I was not born 
in the Communist Party without knowing 
them. I know them. Let them not try to 
silence me here. 
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SHRI    A.    P.    CHATTERJEE :       Mr. 
Bhupesh Gupta    was    in    the Communist 
Party, but he is no longer there. 

SHRI BHUPESH GUPTA : I know. I know 
my party. I represent my party in the highest 
forum. Why didn't you send your 
representative in the election ? You are no 
match. I know you send a protege here—not 
you. Therefore, I say Mr. Kalyan Roy should 
look after him. He has the onerous duty of 
looking after him. Mr. Kalyan Roy is there. He 
is near him. 

All that I say is this. One thing I make clear 
again and again Forget all this business. The 
first thought in my mind is how to protect the 
gains of the people, how to protect the 
democratic rights of the people, how to 
prevent the offensive of the jotedars and other 
employers who are out to take advantage of 
the situation. That is my thought and I hope 
everything will be done to prevent the 
offensive of the jotedars and other exploiting 
elements being developed. I know from 
history—dogmatism and seclarianism always 
bring grist to the mill of reaction, given the 
handle to attack. We know how their 
adverturist policy in Indonesia led to the 
slaughter of four hundred thousand 
Communists; we have seen a similar    
adverturist,    dogmatic,    perverted 
thing masquerading in the name   of...............  
(Interruptions) I hope that the hon. Members 
of the House, whatever may be their 
differences with us—at least those who are 
well-meaning, sincere and right-minded— 
will see that the people of West Bengal are 
not hurt. Bhupesh Guptas, Niren Ghoses and 
Jyoti Basus will come and go but the people 
are immortal and they shall always remain. 

THE       VICE-CHAIRMAN (SHRI 
AXBAR ALI KHAN) : Minister. 

 

THE       VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : No. I would not 
allow. 
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THE        VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) :    Do    not disturb 
him. You are provoking him. 

SHRI NIREN GHOSH (West Bengal) : 
Mr. Rajnarain, what you are stating does not 
go in your favour. 
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SHRI A. P. CHATTERJEE : You were 
instructing Mr. Rajnarain. Why do you want 
to speak now ? 

SHRT PITAMBER DAS : Have patience, 
Mr.  Chatterjee. 

SHRr A. P. CHATTERJEE : Sir, Mr. 
Rajnarain's socialism has become an amalgam 
of Gandhism, Fascism and Jan Sanghism. Jan 
Sangh was instructing him. So why should 
Mr. Pitamber Das speak now ? 

SHRI PITAMBER DAS : Take it easy. 
What I speak now is meant only for you, and 
for nobody else, Mr. Chatterjee. 
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SHRI N1REN GHOSH : We listen to each 

and everything, even to those who are 
opposed to us. 

SHRI VIDYA CHARAN SHUKLA : Sir, I 
only want to ask Mr. Pitamber Das whether he 
subscribes to all the views that have been 
expressed by his partyman, Shri Jagdish 
Prasad Mathur. He has not blamed C.P.I. (M) 
for all the failures and other happenings 
there... 

SHRI JAGDISH   PRASAD MATHUR : 
No, no. 

SHRI VIDYA CHARAN' SHUKLA :. . . 
and he wanted to say that the Central 
Government was responsible. I emphatically 
repudiate it. I deny all the allegations that he 
has made. He should know better and he 
should not talk in an irresponsible manner 
like this. I hope this Bill will be passed. 

THE        VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : The question is : 

"That the Bill be passed." 
The motion  was adopted. 

STATEMENT BY MINISTER RE. 
DEATH OF   SHRI  LAL  BAHADUR  

SHASTRI 
THE MINISTER OF HOME AFFAIRS 

(SHRI Y. B. CHAVAN) : Mr. Vice-
Chairman, Sir, I have sone through the pro-
ceedings of the discussion in the House on the 
2nd instant regarding the death of Shri Lal 
Bahadur Shastri. Shastriji's death was a 
national loss and to me, a personal shock. It 
still evokes sad emotions in the hearts of many 
of us in the House and in the country as a 
whole. I do not wish to enter into any 
arguments with my old friends in the House 
but only place some facts already mentioned 
ia the course of discussions in this House as 
well as in the other House in 1966. In the 
course of the statement made by the then 
Foreign Minister on 16th February 1966, it 
was explained that the late Prime Minister was 
accommodated in a villa specially provided 
for his 

use by the Government of U.S.S.R. The 
members of his personal staff and his personal 
physician were also accommodated in the 
same villa. This villa was about 250 yards 
from the hotel where the other members of the 
Indian delegation were lodged. Shri Bhargava 
had inquired of the then Foreign Minister in 
February 1966 about the circumstances in 
which the Prime Minister in a separate villa 
were disapprov-The Foreign Minister had 
clearly stated that the Prime Minister was not 
first allotted one place and then shifted to 
another. Arrangements were made for 
Shastriji's stay in a separate villa at Tashkent 
and not in the guest house because Shastriji 
would not have to climb a flight of stairs if he 
stayed at the villa. His personal, medical and 
security staff could live with him in the villa 
while in the guest house they would have had 
to be accommodated on a different floor. 

He could have separate arrangements for 
entertainment and meeting in the villa while in 
the guest house only a common dining room 
was available for the whole delegation. The 
Pakistan President also was accommodated in 
a separate villa. Shri Bhargava had esked a 
question in this House on the llth August 1967 
whether arrangements for the stay of the 
Prime Minister in a separate villa were 
disapproved by our security officers. We 
denied that there was any such disapproval. 
Shri Bhargava had again on 2-4-70 suggested 
that there was a telegram from our security 
officers disapproving of the arrangements. I 
may reiterate that there was no such telegram 
from our security officers. 

Sir, a question had also been raised about 
the telephone fitted with a buzzer. It was 
explained in the Foreign Minister's statement 
on 16th February 1966 that apart from the two 
telephones for internal and international calls 
fitted in the Prime Minister's room, there was 
also a third telephone with a buzzer which 
could be activated by simply lifting the 
receiver. This instrument was available for the 
Prime Minister's use to call any member of the 
personal staff or doctor in case of need. It was 
subsequently clarified in the other House, 
while replying to late Dr. Ram Manohar Lohia 
that the buzzer telephone was not by the side 
of the Prime Minister's bed. The buzzer 
telephone was in the Prime Minister's suite 


